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INTRODUCTION

I, the Chairman of the Committee on Government Assurances,
as authorised by the Committee, do present on their behalf, this
‘Nineteenth Report of the Committee on Government Assurances,

2. The Committee (1989-90) were constituted on June 20. 1969.

3. The Committee (1987-88) at their sittings held on 8 December,
1987, 7 January, 27 January, 12 February and 5 May, 1888 consider-
ed requests from the Ministries for dropping of assurances. At
‘their Sixteenth sitting held on 29 May, 1889, the Committee (1988~
89) considered and adopted the draft Nineteenth Report.

4. The Report, however, could not be presented to Lok Sabhe
due to the expiry of the term of the Committee on 31 May, 1989.

5. The Report was again considered and adopted by the Committee
(1989-90) at their sitting held on 6 July, 1989.

6. The minutes of the aforesaid sittings of the Committee form
‘part of the Report.

7. The conclusions/observations of the Committee are contained
in the succeeding chapters.

NEw DELHI; PROF. NARAIN CHAND PARASHAR
29 May, 1989, Chairman,
.8 Jyaistha, 1911 (Saka) Committee on Government Assurances.

)



. CHAPYER 1 >N

RBQUESTS POR DROPPING OF ASSURANCES—_NOT
ACCEPTED ot

@
Items pending with National Council of Joint Consultative
Machinery |

On 22 April, 1987, the following Unstarred Question (No. 7461)
given notice of by Shri Somjibhai Damor, M.P. was addressed to
the Prime Minister:—

“(a) the details of jtems relating to Central Government
employees pending with the National <Council of Jolnt
Consultative Machinery and since when they are pend-
ing; and

(b) when decision on each of the items is likely to be taken?”

2. The Minister of State in the Ministry of Personnel. Publie
Qrievances and Pensions (Shri P. Chidambaram) gave the follow-
ing reply:—

“(a) A list of items pending with the National Council of
Joint Consultative Machinery and Compulsory Arbitra-
tion for Central Government Employees, indicating the
dates sipce when these items are pending is atfached.
(Annexure-T).

(b) These items are at various stages of negolistlon and con-
sideration, and though efforts are being made to get them
finalized early, no firm date for final decision is possible
to be indicated.”

3, Reply to part (b) of the above question Was treateq as an
assurance and was required to be " ‘by Mindkteyr of Per-
sonnel, Public Grievances and Pensiong by 21 July, 1987.

4, Op 6 November, 108T the Ministry of Persomnal, Public Grie-
vances ang Pensioris approsched the Commiftee on- Government

1 Cow
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Assurances through the Ministry of Parliamentary Affairs to drop
the assurance on the following grounds:—

“National Council of the Joint Consultative Machinery and
Compulsory Arbitration for Central Government em-
ployees is a forum where the staff representatives of the
Central Government employees submit their items re-
lating to the conditions of service for consideration and
decision of the Government. Most of the items involve far
reaching administrative and financial implications. As
such, they require policy decision of the Government at
the highest level. It is, therefore, generally not possible
to decide such issues in the same sitting of the National
Council. While certain items remain under Government's
consideration, National Council also appoints its Com-
mittees on certain items for detailed consideration. These
Committees in turn take quite some time before finalizing
their reports/recommendations, as finalization of their
reports/recommendations involve collection of detailed
data and other particulars. After the reports/recommen-
dations are submitted by the Committee, Government
takes some more time to finalize the Government stand
on such issues. All this process therefor involves more
than a year and in certain cases more than a couple of
years. For instance, it will be seen from the enclosure
to the reply to Lok Sabha Unstarred Question No. 7461
dated 22.4.87 that one of the items is pending since Janu-
ary, 1977, the other since April, 1979 ang the third from
May, 1882 ete.”

8. The Committee considered the request of the Ministry of
Personnel, Public Grievances and Pensions for dropping of the
assurance at their sitting held on 8 December, 1987 and did not
agree to drop the assurance.

8. The Committee felt that the request of the Ministry for ex-
tension of time for more than a year i.e. upto 3 December, 1988
was not justified and observed that the assurance be implemented
on or before 8 February, 1988 upto which the extension of time was

granted.

‘7. The decision was conveyed to the Ministry.  The assurance
however, remained unfulfilled and the Ministry sought further ex-
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tensions. The last extension sought by the Ministry was upto 8
November, 1988 on the following grounds: —

“Inspite of best efforts, it has not been possible to finalise some
of the itemg for which assurance is required to be fulfilled,
The nodal Ministries/Departments who are eoncerned
with the subject matter have been requested to give top

priority in finalizing, the items with which they are con-
cerned.” .

8. The Ministry however, partly implemented the assurance by
daying the some piecemeal information on the Table of the House
on 21 April, 1988, 5 September, 1988 and 7 December, 1988 and the

full implementation of the assurance is yet to be reported to the
‘House.

9. The Committee regret to note that‘even after more than two
years, the assurance has been implemented only partly a final de-
cision is yet to be taken by Governmemt on a number of items
pending before the National Council. They also take a serious view
of the failure on the part of the Ministry to seek further extension
of time beyond 3 November, 1988 for implementation of the assu-
rance. The Committee desire that sincere efforts should be made
by Government to implement the assurance in full at the earliest.

(ii)
Contributions to Indian Organisations

10. On 28 August, 1987, the following Unstarred Question (No.
$295) given notice of by Shri Braja Mohan Mohanty, M.P., was
addressed to the Minister of Home Affairs.

“(a) whether several Indian organisations had received con-

tributions of more than Rs, 500 crores from abroad last
year,

(b) if so, whether some of the organisations are linked with
political parties and communal organisations of the coun-
try;

(c) whether the Foreign Contribution (Regulation) Act 1is
not adequate to follow up the utilisation of funds from
foreign countries; and

(d) if so, the reaction of Government thereto?”
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11. The Minister of State in the Ministry of Home Affairs (Shri
F. Chidwmbaram) gave the following reply:

“(a) Total amount of foreign contribytion reperted to have
been recelved by different organisations during 1984 is
Rs. 253 crores. The fgures for the year 1983 is under com-
puterisation, The estimateq figure for 1988 is approxima-
tely Rs. 400 crores. o

(b) Orgapisations known to have links with political parties
have been notifled as organisations of a political nature
Dot being a political party upder section B(1) of the
FC(R) Act. Those organisations which are known t¢ have
links with communal organisations, are not granted re-
gistration under the Act, and hence they canmot accept
foreign contribution without obtaining prior permission
from the Central Government,

(¢c) & (d) The present Act does not provide punishment for mis-
utilisation. The amendment of the Aect is under considara- .
tion.”

12. Reply to parts (c) & (d) of the question was treated as an
assurance and was required to be implemented by the Ministry of
Home Affairs by 27 November, 1987, ’

13. On 2 December, 1987, the Ministry of Home Affairs approach-
ed the Committee on Government Assurances through the Mindstry
of Parliamentary Affairs to drop the assurance on the following
grounds: I

“When this Ministry had replied the parts (¢) & (d) of the
question by stating that “the present Act dpes not pro-
vide punishment for misutilisation. The amendment of
Act is under consideration”, the intention of: the Govern-
ment was not to give an assurance ag such. While saying
so this Ministry had only meant to indicate: that the loop-
holes in the present Act needed plugging by bringing am-
endments to the Act. The sentence of the answer indi-

. cated the approach and expectation dP'the Government.
‘ The Ministry do not consider that this. amounts to an
' assurance, It would be appreciated that the. process of
’ bringing about amendments in such enactments does take
* time, it is therefore not possible to fulfill the assurance

T within a particular time frame.”
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4. The Committee considered the request of the Ministry for-
dropping of the assurance at their sitting held on 7 January 1988
and decided not to accede to the request of the Ministry. The Com:
mittee expressed their un-happiness on the statement of the Minis-
try that ;eplyofﬂuunniaterwunotintendedtogjweanauu-
rance. Committee directed that the assurance should be im-

plemented y 27 January, 1988 upto which the Ministry spught ex-
tension of time.

19. The decision was conveyed to the Mnistry. The Ministry
sought further extension for fulfilling the assurance. The last ex-
tension sought by the Ministry was upto 28 May, 1989 on the g’pund
that the amend.mggts of the Act were still under consxderatlon The
assurance is yet to be implemented.

16. The Committee feel deeply concerned to note that even after a
lapse of about two years. Government have not finalised the amend-
ments required to be made in the Foreign Contribution (Reguls-
tions) Act to effectively curb the misutilisation of the funds recelv-
ed from abroad through various organisations and plug other loep-
holes in the Act. The matter ought to receive the highest priority
in the present scenario where the ynity and integrity of the coun-
try is threqtened .

17. The Committee are unable to appreciate the reasoning advan-

ced by the Ministry that their reply did not amount {o an assurance.
The Committee have repeatelﬂy stressed that the decision as to
whether a reply of the Minister constituted an assurance or not res-
ted with them and the Ministry could not question their decision. In
the instant case the reply to the question constltutes a clear assu-
rance snd the Ministry must implement it at tl;e earljest by intro-
ducing the necessary amending Bill in Parliament.

(3ii)
Legal measures to safeguards against AIDS

18. Qn 30 July. 1887, the following Unstarreq Question (No. 792)
slven notice of by .Sarvashri G. Bhoopathy and Jagannath Patnaik,
M._Ps. was addreesed to the Minister of Health and Family
Welfare:—

*(a) whether it is a fact that the developed countries like
America, Britain, Japan etc. are taldng measures by in-

troducirig legal mesns to control and stop suffering of
public from AIDS;
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(b) whether, there is any proposal to introduce such legal
measures in India; and

(c) if so, the details thereof?”

19, The Minister of State in the Ministry of Health and Family
Welfare (Kumari Saroj Khaparde) gave the following reply:—

“(a) Yes.

(b) and (c). Yes, details are under discussmn with concerned
authorities.”

20. Reply to parts (b) & (c) of the above question was treated
as an assurance and was required to be implemented by the Ministry
of Health and Family Welfare by 29 October, 1987,

21. On 16 December, 1987, the Ministry of Health and Family
Welfare approached the Committee on Government Assurances

through the Ministry of Parliamentary Affairs to drop the assurance
-on the following grounds:—

“There is, at present no vaccine for the prevention of the dis-
ease nor it is possible to cure the disease which invaria-
bly proves fatal. Though global research efforts are on
to develop effective vaccine to prevent development of
AIDS disease in a symptomatic HIV infected persons, yet
no effective vaccine is available till date. Government is
constantly reviewing the available global information for
the prevention of the disease. So many preventive steps

are being taken by the Government to prevent the spread
of the disease.

“The question of enacting legislation to prevent further in-
fection of nationals with AIDS either from foreignerg with
infection or nationalg with infection is under considera-
tion. Need for legislation on AIDS is a complex policy
matter involving a number of other Departments/Agen-
cies. The final decision can be taken only after careful
examination of legal social, ethical.and related issues.”

22. The Committee considered the request of the Ministry of
Health and Familv Welfare for dropping of the assurance at their
sitting held on 7 January, 1988 and did not accede to it.
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23. The decision was conveyed to the Ministry. The Ministry
sought further extensions for fulfilling the assurances. The last ex-
tension sought by the Ministry was upto 30 April, 1989 on the
following grounds:—

“The proposal is already under process but this being 5 com-
plex policy matter involving a number of other Depart-
ments/Agencies, final decision can be taken only after
careful examination of legal, social, ethical and related
issues.”

The assurance is yet to be implemented,

24. The grounds advanced by the Ministry for dropping the assu-
rance are not at all convincing. It is regrettable that the assurance
has not been implemented as yet even though a period of about two
Years has elapsed. The Committee desire the Government to take
expeditiously a final decision in regard to legislation on AIDS and
implement the assurance.

(iv)
Places under the Protection of A.S.I. (Kerala)
25. On 3 July, 1987, the following Unstarred Question (No. 682)

given notice of by Prof. K. V. Thomas, M.P., was addressed to
the Minister of Human Resource Development:

“(a) the details of buildings and places in Kerala which are
under the protection of Archaeological Survey of India;

(b) the progress, if any, in the opening of a regional office
of Archaeological Survey of India in Kerala; and

(c) whether the Archaeological Survey of India proposes to
take into protection any new places and buildings in
Kerala like Vadakumnda Temple in Trichur?”

26. The then Minister of State in the Department of Education
and Culture (Shrimati Krishna Sahi) gave the following reply:—

“(a) A list giving names and locations of protected monu-
ments/sites in Kerala is attached.

(b) The matter is still under process.

(c) the proposals for protection of ancient and historical
monuments are examined from time to time and such
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of them as, on detailed examination, are found to be of
national hhpottaide afe considered for protection under
the Ariciéent Moriuments anq Archaeological Sites and Re-
maing Act, 1958."

27. Reply to part (b) of the obove question was treated as an
-asurence and was requited to be implemented by the Ministry of
HuMgati: Resource Developmeént by 29 October, 1987.

28. On 1 January, 1988, the Ministry of Human Resource Dev-
-elopment approached the Committee o Government Assurances
-through the Ministry of Parliamentary Affairs to drop the assuran-
-ce on the following grounds:

“Iie Archaeological Survey of India has all India Jurisdiction
and at present has 16 Circles and 2 mini-circleg to look
after the work in the various regions. The ASI is also
constantly engaged in reviewing the organisational struc-
ture and new Circles are opened whenever, for efficient
organisation of work. creation of new circle is considered
necessary. As a part of this exercise, it has been pro-
posed that some new offices should be opened including a
new circle in Kerala. However, before the Circle comes
into existence, the finarcial and staff requirements have to
be gone into thoroughly. This always takeg time, It is,
therefore, considered that the reply given to part (b), of
USQ. No. 692 should not be treated as an assurance re-
quiring implementation within a specific time limit.

Further, in the present circumstances when' the Government
has impressed upon the necessity for postponing ggpendi-
ture on schemes other than those which are directly rela-
ted ‘to drought relief, it is not possible to indicate the pre-
cise time frame within which the Kerala Citele will'start
funictioning.

If the reply is treated as assurance it will take a considerably
long time before the assurance can be fulfilleq for the
reasons mentioned above.”

29. The Committee considered-the request of the Ministry for
-dropping of the assurance at their sitting held on 27 January. 1988
and did not agree to drop the assurance. The Committee, however,
granted the extension of tffmie upto'30 Januaty, 1988 as retjuested
"by- the ‘Ministry.
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30. The decision was conveyed to the Ministry. The Ministry
sought further extensions for fulfilling the assurance. The last
extensfon: songht' Iy’ the Mitiistry was upto 31 March, 1988 on the
‘following groundsi—

“Fe propesal to creute cirtle th Kerals is still under conside-
ration with I.F.D. tHerefore, this offite is not in a posi-
tion to fulfill the above assurante even partly.”

The assurance, however, is yet to be implemented;

(¥

Archaeological Survey of India's office in Kerala

31. On 30 April. 1987 the following Unstarred Question (No. 8715)
given notice of by Shri T. Basheer, M.P. was adlressed to the
Minister of Human Resource Development;:

“(a) whether there was any proposal for opening an office of
Archaeological Survey of India in Kerala; and

(b) if so, the reasons for not starting the office in the State
so far?”

32. The then Minister of State in the Department of Bducation’
and Culture (Shrimati Krishna Sahi) in reply to the above question,
stated as follows:

“(a) & (b): The finaneial requirements/etaff needed for set-
ting up a Circle Office in Kerala are under examination.”

.33. The above reply to the question was treated as am assurance
and was required to be implemented by the Ministry of Human Re-
source Development by 28 July, 1987.

34. On 5 January, 1988 the Ministry of Human Regource Develop-
ment approached the Committee on'Government Assuranees-through
the Ministry of Parliamentary Affairs to drop the assurance
onthe following. grounds:

“The ASI hag all India jurisdiction and at present bas. 18-
Circles and 2 mini-circles to look after the work im- the
various regions. [he ASI is also constantly engaged in
reviewing the organisational structure and new Circles.
are opened whenever, for efficient organisation of work,:
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creation of new Circle is considered necessary. As a part
of this exercise, it has been proposed that some new office
should be opened including a new Circle in Kerala, How-
ever, before the Circle comes into existence, the finan-
cial and staff requirements have to be gone into thoroughly.
This always takes time. It is, therefore, considered that
the reply given to USQ. No. 8715 should not be treated
as an assurance requiring implementation within a speci-
fic time limit.

Further, in the present circumstances when the Government
has impressed upon the necessity for postponing expendi-
ture on schemes other than those which are directly rela-
ted to drought relief, it is not possible to indicate to pre-
cise time frame within which other Kerala Circle will
start functioning.”

35. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 12 February,
1988 and did not accede to the request of the Ministry. The Com-
mittee were of the view that the matter should not be dragged in-
definitely and the assurance should be implemented without further
loss of time. Extension of time as requested by the Ministry was
granted upto 31 March, 1988.

86. The decision was conveyed to the Ministry. The Ministry
sought further extensions for fulfilling the assurance. The last ex-
tension sought by the Ministry was upto 81 March, 1989 on the
following grounds:—

“The proposal to create a circle in Kerala is still under con-
sideration with IFD Department of Culture. Therefore,
this office is not in g position to fulfill above assurance:
even partly”.

The assurance, however, is yet to be implemented.

37. Both the aforesaid assurances are on same matter i.e. regard-
ing opening of an office of the Archaeological Survey of India in
Kerala and pertain to the Ministry of Human Resource Develop-
ment. The note submitted to the Committee indicates that the Min-
istry have been considering the matter in a lax manner even after
the Minister gave an assurance in Lok Sabha in reply to two ques-
tions. They see no justification for the delay of about two years in
completing the review of organisational structure of Archaeological
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Survey of India. The Ministry have not even cared to seek extem-
sion beyond 31 March. 1989. The Committee do not find any justifi-
cation for so much delay in implementation of an assurance overa
matter of this kind which ought to have been ‘decided long before
in the interest of the efficient working of the Archaeological Survey
of India, an institution of natonal importance. They hope that the
Ministry would lay on the Table of the House their decision in the
matter without further loss of time,

(vi)
Demolition of Buddha Vihar in Munirke

38. On 21 August, 1987, Prof. Narain Chand Parashar, M.P. re-
ferring to reply given on 18 December, 1985 to Unstarred Question
No. 4606 regarding demolition of a Buddha Vihar in Munirka ad-
dressed the following Unstarred Question (No. 4126) to the Minis-
ter of Home Affairs:

“(a) the outcome of the investigation in the cose; and

(b) the action taken in this regard?”

39. The then Minister of State in the Ministry of Home Affairs
(Shri Chintamani Panigrahi) gave the following reply: —

“(a) and (b): The investigation in the two cases, registered
under various Sections of the Indian Penal Code, was
completed and challans filled in the Court. Both cases

are pending trial.”

40. The reply to parts (a) and (b) of the obove questions was
treated as an assurance and was required to be implemented by the
Ministry of Home Affairs by 20 November, 1087.

41. On 5 January, 1988 the Ministry of Home Affairs approached
the Committee on Government Assurances through the Ministry of
Parliamentary Affairs to drop the assurance on the following
grounds:—

“The investigation in the two cases registereq under various
sections of the Indian Penal Code was completed and
challans filled in the Court. Both the cases are pending
trial. As the cases are pending trial in the court, there is
nothing which the executive authority can do to expedite
the trial. The cages are now in the jurisdiction of the judi-
ciary and even a request for expediting the matters is
treated as a contempt of court.”
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42, The Committee eonsidered the request of the Ministry for

dropping of the assurance at their sitting held on 12 February, 1988
amd did not agree to it.

43. The Committee were of the view that instead of requesting
for droppmg of the assurance, the Ministry should have made ef-
forts to implement the assurance and if required should have reques-
ted for extension of time,

44. The decision was conveyed to the Ministry. The Ministry
sought further extensions for fulfilling the assurance. The last
extension sought by the Ministry was upto 22 May, 1989 on the
following grounds:—

“The cases are pending trial in the Court.”

The assurance is yet to be implemented.

45. The Committee are not impressed with the argument ad-
caneed by the Ministry for the dropping of the assurance, rather
they feel surprised on their statement that even a request to the
court for expediting the matterg is treated as a comtempt of court.
Government being a party to the case can surely make a prayer to
the court to expedite the judicial process. The Committee consider
it unfortunate that the Ministry instead of making efforts in the
right directions to ensure speedy implementation of the assurance
should have approached then for its dropping. They hope that Min-
istry would move in the right direction and repert to the House at
the earliest possible opportunity.

{vii)

Propellant factory in Sagar, Madhya Pradesh

48. On 28 August, 1987, the following Unstarred Question (No.
5222) given notice of by Shri Nandlal Chaudhary, M.P. was ad-
dressed to the Minister of Defence:

“(a) the action still remains to be taken in regard to finalis-
ing the setting up of the pmposed pvopellant factory in
Sagar district of Madbya Pradesh;

(b) the time by which this factory is llheiy to be set up in
Sagar district and

(c) the likely cost of this factory and the names of the
machines or equipments to be manufactured in it?"
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47. The then Minister of State in the Ministty of Defence (Shri
Shivraj V. Patil) gave the following reply: —

“(a) and (b): No decision has yet been takef on the site for
the location of the proposed propellant factory. The re-
commendations of the Site Selection Committee are be-
ing examined. 1It,is not possible to indicate the time
frame within which final decision on the location would
be taken.

(c¢) The details of the Project cost etc. will be known only
after preparation and approval of the detalled Project
Report.”

48. Reply to part (c) of the above Question was treated as an
assurance and was required to be implemented by the Ministry of
Defence by 27 November. 1987,

49. On 16 March, 1988, the Ministry of Defence approached the
Committee on Government Assurance through the Ministry of Par-
liamentary Affairs to drop the assurance on the following grounds:—

“In part (c) of the subject question, the Honourable Member
has desired to know the cost of the factory and the names
of the machines or equipments to be manufactured in it.
In this connection, it may be mentioned that Government
approval is still to be given to the proposal of setting up
of the factory. Besides, it is felt that furnishing details
of the cost of the factory and the names of the machines
and equipments to be manufactured in it would not be
in public interest.”

50. The Committee considered the request of the Ministry, of
Defence for dropping of the assurance at their sittings held on §
May, 1988 and did not agree to the request of the Ministry being
not convinced with the reasons advanced by the Ministry of
Defence, the Committee desired that the Ministry should seek ex-
tension of time as considered minimum to implement the assurance.

51. The decision was conveyed to the Ministry. The Ministry
sought further extensions for fulfilling the assurance. The Ilast
-extension sought by the Ministry was upto 30 June, 1989 on the
following grounds:—

“The proposal requires, detailed scrutiny in terms of eco-
nomic feasibility and atilisation of existing capa-
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cities in the Government, Public and Private Sectors and
the decision making process in this regard is a time con-
suming one, it is likely to take some more time to arrive
at a final decision for its implementation.”

The assurance is yet to be implemented.

52. The Committee regret to note that even after 'the lapse of
about two years since the assurance was given in the House, the
process of preparation and approval of the D.P.R. for the purposed
propellant factory has not been completed. They recommend that
the Ministry should expedite the approval of the D.P.R. and im-
plement the assurance.



CHAPTER II

REQUEST FOR DROPPING OF ASSURANCES—NOT ACCEPTED
- AND SUBSEQUENTLY IMPLEMENTED

@
Establishment of Marine Park at Malwan

1. On 1 April, 1987 the following Starred Question (No. 505)
given notice of by Dr. Datta Samant, M.P. was addressed to the
Minister of Environment and Forests: —

“(a) the progress made so far in regard to establishment of
Marine Park at Malwan in Sindhudurg district of Maha-

rashtra and the money spent;
(b) the salient features of this park; and
(c) the estimated expenditure on this Park?”

2. The then Minister of Environment and Forests (Shri Bhajan
‘Lal) gave the following reply: —

“(a) According to the report received from the Government of

Maharashtra, the draft notification declaring an area of

2912 hectares at Malwan as a marine sanctuary, is under
the consideration of the State Government No expenditure

has been reported.

{b) & (c) A core area of 318 hectares and a buffer area of 2504 hec-

tares has been proposed. At the present moment it is not
possible to assess the cost involved.”

3. Reply to part (a) of the question was treated as an assurance
and was required to be fulfilled by 30 June, 1987.

4. On 12 November 1967 the Ministry of Environment and Forests
approached the Committee on Government Assurances through the

15
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Ministry of Parliamentary Affairs to drop the assurances on the fol-
lowing grounds: —

“The reply furnished to q;% ahove question was self-contained
and that the progress in the establishment of the Marine
Park at Malwan and the amount spent on this Park was
coﬁveyed and this precisely was the purport of the ques-
tion. "fhe responsibihty of creating a marine park rests
fully with the State Government and not within the juris-
diction of the Central Government.”

5. The Committee considered the request of the Ministry of En-
vironment and Forests for dropping of the assurance at their sitting
held on 8 December, 1087 and decided not to drop the assurance.
The decision was conveyed to the Ministry.

6. The Ministry implemented the assurance only on 4 November,.
1988 by laying on the Table of the House Statement No. XII (item.
No. 9).

(ii)
Recognitian of agents by Regional Passport Offices

7. On 8 May, 1987, the following Unstarred Question (No. 9557)
given notice of by Dr. G. S. Rajhans and Shri Banwari Lal Purohit,
M.Ps. was addressed to the Minister of External Affairs:—

(a) whether the approved agents of the International Air
Transportatxon ‘Association have recently lodged a protest
against the Regional Passport Office for observing two sets
of rules for granting recognition to agents;

(b) if so, the criteria for granting recognition to agents; and
(c) - the reasons for delay in pmﬁding recognition?”
8. The Minister of State in the Ministr} of External Affairs (Shri
K. Natwar Singh) gave the following reply: —
“(a) No, Sir.
(b) A copy. of the criteria for granting recognition to agents
is being laid on the Table of House.

(¢) 1032 applications were received for recognition under these
criteria till 31st December, 1986 from both IATA approved
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and other agencies. Out of these, 800 applications were
from agencies already recognised in the past for dealing
with various Passport Offices in India and 232 from agen-
cies nee¥ing recognition for the first time.

So far, 650 cases of agencies slready dealing with Passport
Offices, have been processed and decisions communicated
to the agencies. '

Applications of agencies seeking recognition for the first time
are being processed and reports on them are being sought
from Central and State Government authorities."

9. Reply to the above question was treated as an assurance and
was required to be implemented by the Ministry of External Affairs
by 7 August. 1087. .

10. On 12 November, 1987 the Ministry of External Affairs
approached the Committee on Government Assurances through the
Ministry of Parliamentary Affairs to drop the assurance on the
following grounds: f

“The process of consideration of fresh applications from travel
agencies seeking recognition under approved criteria on
the basis of procedural reports thereon from Central and
State Government authorities constitute a coritinuing pro-
cess. Therefore statement of this fact in reply to the
above Question should not be treated as an assurance.”

11, The Committee considered the request of the Mimdstry of Ex-
ternal Affairs for dropping of the assurance at their sitting held on
8 Deceruber, 1987 and did not accede to the request of the Ministry.
The Committee observed that it was not for the Ministry to decide
as to which reply should or should not be treated as an assurance as
it was the sole prerogative of the Committee to decide the {ssue.
While granting the extension of time upto 7 November, 1987, the
Committee observed that the Ministry should seek further extension
of time as might be minimum necessary to implement the assurance.
The decision was conveyed to the Ministry.

12, The Ministry implemented the assurance only on 12 May. 1988
by laying on the Table of the House Statement No. IX (Ttem No. 4).
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(iii)
Seizure of heroin near Jodhpur

13. Qn 29 July, 1987, the following Starred Question (No. 53) giv-
en notice of by Sarvashri M. Raghuma Reddy and Dharam Pal Singh
Malik, M.Ps was addressed to the Minister of Finance.

“(a) whether one quintal of heroin worth Rs. 25 crcres was
seized near Jodhpur jn the third week of June, 1987;

(b) if so, the details thereof;

(c) whether any arrests have been made in this connection;
and

(d) the action being taken by the Government in this
regard?”

14. The then Minister of State in the Ministry of Finance (Shri
Janardhan Poojary) laid the following statemen; on the Table of
the House in reply to the above question:

“(a) to (d): On 10/11-6-1987, the Rajasthan State Police in-
tercepted a truck at Jodhpur and seized 198.875 kgs. of
heroin of Pakistani origin. In a follow up action, on
14.6.1987, a further quantity of 91.270 kgs. of heroin
was also seizeq from the village Bangasar of Bikaner
district. The truck driver and an associate had been
arrested for appropriate action under the law.

Investigations in the case are under progress.

No precise value of the drugs seized can be determined as
the same is dependent on various factors like the purity
of the drug, source of origin, etc. and varies from place
to place.”

15. The above statement of the Minister was treated as an
assurance and was required to be implemented by the Ministry of
Finance by 28 October, 1987.

16. On 19 November, 1987 the Ministry of Finance approached
the Committee on Government Assurances through the Ministry of
Parliamentary Affairs to drop the assurance on the following
grounds: ,

“In this connection it 1s submitted that the reply was framed
only after carefully scrutinising the standard list of
expressions which formally constitute an assurance in
the Lok Sabha. The main purpose of stating that the
investigations in the case are under progress was only
to disseminate information with respect to part (d) of



the above question and not to hold out any kind of assu-
rance which involves an undertakings for further neces-
sary follow up action.”

17. The Committee consideted the request of the Ministry for
dropping of the assurance at their sitting held on 8 December, 1887
.and did not accede to it. The decision was conveyed to the Ministry.

18. The Ministry implemented the assurance only on 2 March.
1988 by laying on the Table of the House Statement No. III (Item
No. 30). . A

(iv)
Utilisation of funds allocated to Maharashtra

19. On 2 March, 1987, the following Starred Question (No. 67)
given notice by Shri Sharad Dighe, M.P. was addressed to the
Minister of Urban Development.—

{ “(a) whether Maharashtra Government have submitted de-
tails of schemes for utilisation of Rs. 100 crores given as
a special grant to Bombay;

(b) if so, the details thereof;

(¢) whether the team of Government officials that visited
Bombay on 13 December, 1986 for discussion on allocation
of funds for various such schemes for Bombay has sub-
mitted its report;

(d) in how many phases Government propooe to give the
grant; and

(e) whether any amount has actually been paid so far?

20. The Minister of Urban Development (Shrimati Mohsina
Kidwai) gave the following reply:

“(a) Yes, Sir.

(b) The State Government have proposed to take up three
broad categories of schemes viz.

l’"

(1) Slum upgradation schemes — Rs. 22 crores

(i) Dharavi Development — Rs. 37 crores

(ilf) Urban Renewal and Reconstruction = — Rs. 41 crores
in Bombay

Total Rs. 100 crores




(c) Yes, Sir.

(d) The grant would be reléased in phaseés in' the remaining
years of the 7th Plan, depending on the pace of imple-
mentation of the schemes.

(e) Rs. 5 crores have already been released to the Govern-
ment of Maharashtra so far.”

21. Reply to part (d) of the above question was treated as an
assurance and was required to be implemented by the Ministry of
Urban Development by 1 June, 1987.

22. On 3 December, 1987 the Ministry of Urban Development
approached the Committee on Government Assurances through.the
Ministry of Parliamentary Affairs to drop the assurance on the
following grounds:

“Part (d) of Starred Question No. 67 dateq 2-3-87 sought to
know about the phasing of the grant proposed to be
given to the Government of Maharashtra by Central Go-
vernment for Bombay and in reply it has been mention-
ed that the grant would be released in phases during the
remaining period of the 7th Plan and such phasing would
depend on the progress of implémentation of projects
achieved by the Government of Maharashtra. Since
more than two years of the 7th Plan are still left and
funds are likely to be released only on the basis of pace
of implementation, this Ministry would be not in a
position to add any thing further to the reply already

given.”

23. The Committee considered the request of the Ministry for
dropping of assurance at their sitting held on 7 January, 1988 and
did not accede to it. The decision was conveyed to the Ministry.

24. The Ministry implemented the assurance only on 9 May, 1988
by laying om the Table of the House Statement No. XVI (item No.

n.



(v).
Workers pammpmm n menagement of. NAFED
25. On 27 April, 1887, the following Unstarred Question (No.

8152) given notice of by Shri Gadadhar Saha, M.P., was addressed
to the Minister of Agriculture:—

“(a) whether under the Multi-State Cooperative Societies
Act, 1984, the employees are alloweq to participate in the
management of the Cooperative Societies; and

- -
e e
L

(b) if so, the steps taken by Union Govermment to ensure
workers participation in the management of NAFED?"

26. The then Minister of Agriculture (Shri G. S. Dhillon) gave
the following reply:—

“(a) & (b): According to the provisions of Multi-State Co-
operative Societies Act, 1984 every multj-State coopera-
tive society is required to devise such procedure, as may
be specified in the bye-laws or in the administrative in-
structions for association of the representatives of em-
ployees of such multi-state cooperative societies at such
level or bodies as may be specified in the bye-laws or
instructions issued in this regard, in the management
decision making process,

In the absence of any specific provision in the bye-laws in
this regard. the issye involved are under the considera-
tion of NAFED.”

27, The above reply to, the question was treated as an assurance
and was required to be implemented by the Ministry of Agriculture
by 26 July, 1987.

28. On 15 December, 1987, the Ministry of Agriculture approa-
cheq the Committee on Government Assurances through the Mini-
stry of Parliamentary Affairs to drop the assurance on the follo-
wing grounds:—

“that the provisions contained in section 33 of the Multi-
State Cooperative Societies Act 1984 are only of enabling
nature making it possible for a multi-state cooperative
society to devise its own procedures in accordance with
its byedaws or administdative instructions to facilitate
association of representatives of employees at such levels
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. or bodies as will be specified in their bye-laws in the
management decision making process. In other words,
every multi-state cooperative society can devise proce-
dures in the light of its own requirements in the fulfil-
ment of the objectives outlined in the provisions contain-
ed in section 33 of the Act.

Para itwo of the reply given to the Unstarred Question states
that the issue involved was under consideration of
NAFED since there was no specific provisions in this
regard in their bye-laws. NAFED is an autonomous co-
operative organisation and it to take decision for associa-
tion of employees in the management decision making
process in the light of its own requirements. Such a
proposal under consideration of cooperative autonomous
organisation ought not, therefore, to constitute an Assur-
ance on behalf of the Government of India.”

29. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 7 January, 1988
and did not accede to it. The decision was conveyed to the Mini-
stry.

30. The Ministry implemented the assurance only on 16 Decem-
‘ber, 1988 by laying on the Table of the House Statement No. XIV

(item No. 1).

(vi)
Modernisation of IISCO

31. On 13 August, 1987, the following Starred Question (No. 245)
‘given notice of by Sarvashri Basudeb Acharia and Subhash Yadav
M.Ps was addressed to the Minister of Steel and Mines: —

“(a) whether any action plan with a specified time frame has
been formulated to implement the modernisation scheme
for the Indian Iron and Steel Company Limited and
other steel plants; and

(b) if so, the details thereof?”
32. The Minister of Steel and Mines (Shri M. L. Fotedar) laid

a statement on the Table of the House in reply to the above Ques-
tion which inter alia stated as follows:—

“(a) & (b): Yes, Sir. With a view to modernising the IISCO
Plant, at the request of the Government of India, the
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Japanese International Co-operation Agency hag pre-
pared a feasibility report on the modernisation of Burn-
pur Works and Gua Iron Ore Mines of IISCO.

The proposed scheme envisages extensive changes in the
Plant and contemplates an expansion in two stages over
a period of six years to the ultimate capacity of produc-
tion of 2.1 million tonnes of crude steel per annum,

Apart ‘from IISCO, Durgapur and Rourkela Steel Plants are
also proposed to be modernised. The modernisation of
Durgapur Steel Plant is expected to commence in 1987
and be completed by 1982-93. This will enable it to
operate at its ratel capacity of 1.6 million tonnes per
annum of ingot steel. The modernisation of Rourkela
Steel Plant is expected to commence in 1888 and be com-
pleted by 1993. This will improve the capacity to 1.9
million tonnes per annum.”

33. During the course of supplementaries on the question, Shri
Basudeb Acharia, while referring to the feasibility report prepared
by Japanese International Co-operation Agency on the modernisa-
tion of Burmpur Works and Gua Iron Ore Mines of 1ISCO, enquired
from the Minister as to whether (i) the Government had examined
the feasibility report prepared by the Japanese International Co-
operation Agency; (ii) it was a fact that thousands of workers had
to be retrenched with the modernisation of IISCO; and (iii) any
fund had been earmarked for the modernisation of IISCO during

the Seventh Five-Year Plan.

34. The Minister of Steel and Mines (Shri M. L. Fotedar) gave
the following reply:—

“I may tell the Hon, Member that this is under examination,
There are no funds in the Seventh Five Year Plan for
this purpose. We are examining as to how to get the
funds. Whether we will do it on turnkey basis or any
other basis that is still under examination. So, at this
stage, I will not be able to tell the Hon. Member when
it will be modernised and with whose help and with
whose collaboration and with what technology because
everything is under examination.”

35. The above reply to supplementary raised on the question was
treateq as an assurance and was required to be implemented by 12
November, 1987,
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86. 'On 3 Deeember, 1887, the Ministry of Steel and Mines ap-
proachéd the Committee on Government Assurances through the
Ministry of Parliamentary Affairs to drop the assurance on the fol-
lowing grounds:—

“The statement made by Minister for Steel and Mines during
the Debate in the Lok Sabha is ; factual position. The
Department of Steel, therefore, feel that the statement
made by the Hon. Minister may not be treated as an as-
surance especially when a project like modernisation of
steel plant involves elaborate exercise over a number of
years. Also the whole question of funding the project is
still in its formation.”

37. The Committee considered the request of the Ministry for
dropping of assurarice at their sitting held on 7 January, 1988 and
did not accede to it.

38. The Committee while granting extension of time upto 12
February, 1988, desired that the Ministry should report the imple-
mentation of assurance within this extended period. The decision
was conveyed to the Ministry.

3. The Ministry however, implemented the assurance only on
‘2 March, 1988 by laying on the Table of the House Statement No. ITI
(item No. 91).

(vii)
Demand of Indian Commercial Vehicles

40. On 28 August, 1987, the following Starred Question (No. 483)
given notice of by Shri Chintamani Jena, M.P. was addressed to
the Minister of Commerce: —

“(a) whether Indian eommercial vehicles are in great de-
mand abroad;

(b) if so, the number of commercial vehicles exported ann-
ually and the name of the couriiries to whom exported;

(c) whether Afghan Government has._slwwn their interest to

buy commereial vehicles from India and if so, the details
thereof;

(d) whether any negotiations ate going on in this respect:
and
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{¢) the steps being takten to }ocate more market for export
of commercial vehicles Guring the ysars ahead?”

41. The then Minjster of Commerce (Shri Narayan Datt Tiwari)
laid a statement on the Table of the House in reply to the above
question which inter alia statement as follows: —

“(a) & (b): A few countries have shown interest in import-
ing commercial vehicles from India Exports of com-
mercial vehicles have mainly been to Sri Lanka, Bangla-
desh, Malaysia, North Africa, Ghana, Afghanistan, The
exports of commercial vehicles for the past three years
in terms of numbers are given below:—

Year Export in numbers
1984-85 2687
1985-86 2234
1986-87 2951

(c) & (d): Government of Afghanjstan has shown interest
in the purchase of buses from India and discussions were
held in this regard.

(e): Efforts are being made by the companies and also
through bilatoral discussions to increase exports of Indian
commercial vehicles.”

42 Reply to part (e) of the above question was treated as an
assurance and was required to be implemented by the Ministry of
Commerce by 27 November, 1987.

43. On 11 Jenuary, 1988 the Ministry of Commerce approached
the Committee on Government Assurances through the Ministry of
Parliamentary Affairs to drop the assurance on the following
grounds: —

“The answer merely stated that efforts are being made by
the companies and through bilateral discussions to in-
crease exports of Indian commercial vehicles.

Discussions between the exporters and importers and at the
Governmental level are a econtinuing process as part of
the effort to increase exports of commercial vehicles.
The results of such efforts canmot be quantified nor a time
Hmit be fixed ag to when results would emerge from
these efforts. Further the inter-action by exporters with
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clients|organisations abroad is commercial in nature and
therefore kept confidential by them.”

44. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 27 January, 1988
and did not accede to it. The decision was conveyed to the
Ministry.

45. The Ministry implemented the assurance only on 28 Febru-
ary, 1989 by laying on the Table of the House Statement No, XI
(item No. 1).

(viii)

Opening of a department of clinical immunology and systemic
Rheumatic Diseases in AIIMS.

46. On 24 July, 1986, the following Unstarred Question (No.
1055) given notice of by Shri Ram Dhan, M.P. was addresed to the
Minister of Health and Family Welfare:

“(a) whether several Members of Parliament submitted a
Memorandum to Health Minister to open a full-fledged
Department of Clinical Immunology and Systemic Rheu-
matic Diseases in the All India Institute of Medical
Sciences, New Delhi; and

(b) if so, the action taken thereon?

47. The Minister of State in the Ministry of Health and Family
Welfare (Kumari Saroj Khaparde) gave the following reply:—

“(a) Yes Sir,

(b) the memorandum was considered by the All India Insti-
tute of Medical Sciences which has created a post of
Professor of Medicine for coping with the additional load
on the Immunology Clinies. A proposal for creation of
a full-fledged Department of Immunolgy is being exa-
mined by the Institute.

48. The above reply to the question was treated as an assurance
and was required to be implemented by the Ministry of Health and
Family Welfare by 23 October, 1986.
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.. 48. On 23 September, 1987, the Ministry of Health ahd Family
Welfare requested for the dropping of the assurance on the fol-
lowing grounds:—

“In order to fulfill the assurances this Ministry has been mak-
ing correspondence with the Director, ALLM.S, New
Delhi who has informed that a post of Professor of Medi-
cine for iMimunology has already been created and filled
up to meet the requirement of various patients requir-
ifig advite on DMnmunclogy disorders. A proposal to
treate & post of Lettiirér in this Speciality is under con-
sideration of the Academic Committee of the Institute and
will be procedsetl ag mwon as it fs elesred. The Director,
A.LLM.S. hés furthet hforiney that fof the establish-
ment of a separate depéftment, it would bé necessary for
the ALIM.S. to provide minimum number of beds for
speciallsed patient care servicés and all the infrastruc-
ture that goes with patiént beds. At the present moment
it i not possible for AILMS. to provide separate beds
for this new dupartment but when the Cardiothoracic
and Neuroscienees patiénts are shifted to the new cen-
tres the Institute shall take steps to provide necessary in-
frastructure for separate department. It is envisaged
that this process may take approximately two years to
eomplete. It may further be informed that a Lab. Hae-
matology Unit already exists at the A.ILM.S. but the
establishment of separate Clinical Haematology unit has
the same problem of limitation of beds and it {8 envisaged
that both clinical Immunology and Clinical Haematology
will be provided beds at the same time as referred to
above.

In view of the position explained above, it will not be possi-
ble to fulfil the above mentioned assurance in the near
future. In the circumstances it is requested that the
above mentioned assurance may kindly be deleted.”

50. The Committee considered the request of the Ministry of
Health and Family Welfare for dropping of the assurance at their
sittihg held on 27 January, 1988 and did not accede to it.

51. While granting extension of time upto 23 December, 1987 as
requested by the Ministry, the Committee desired that the Ministry
should seek further extension of time as might be considered mini-
mum necessary te implement the assurance. The decision was
conveyed to the Ministry.

576 L.S.—3.
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52, The Ministry implemented the assurance only on 28 Febru-
ary, 1989 by laying on the Table of the House Statement No. XVIII
(item No, 2).

(ix)
Supply of mon-levy cement by ACC

53. On 21 April, 1987, the following Unstarred Question (No.
7299) given notice by Prof. Madhu Dandavate, M.P. was addressed
to the Minister of Industry:

“(a) whether non levy cement of ACC was supplied to its
Bihar and Purulia district stockists from their Sindri
Factory till March, 1885;

! (b) whether supply of non-levy cement from elsewhere since
" April 1985 has led to increase in prices;

(c) if so, whether the increased prices are higher by Rs. 10—
15 per bag for non-levy cement in comparison with Bihar,
Madhya Pradesh or Maharashtra;

(d) if so, whether complaints in this regard are pending
before the MRTPC; and

(e) if so, remedia] steps taken to protect the consumers?”

54. The then Minister of State for Industrial Development in
the Ministry of Industry (Shri M. Arunachalam) gave the follow-
ing reply:—

“(a) to (c): After the introduction of the scheme of partial
decontrol of cement w.ef 28.2.82 cement is sold under
two categories viz., levy and nonlevy cement.
While Levy Cement is subject to price and distribution
control, non-levy cement is free from such control.
Hence, companies are free to supply non levy cement to
any area from any of their factories. In view of this,
comparative figures of price of cement supplied by a
company to any particular area are not required to be
maintained by the Government.

(d) & (e): Certain complaints against A.C.C. which are not
directly related to parts (a) and (b) above have been

t received by the MRTPC and these are being investigat-
re ed by the Commission.”
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55. The reply to parts (d) & (e) of the above question was treat-
ed as an assurance and was required to be implemented by the
Ministry of Industry by 20 July, 1987,

56. On 7 December, 1987, the Ministry of Industry approacheq
the Committee on Government Assurances through the Ministry
of Parliamentary Affairs to drop the assurance on the following
grounds: .

“The Question relates to the supply of non-levy cement by ACC
to its stockists in Bihar and Purulia Distt. The Question
sought information on whether ACC supplied non-levy
cement to the stockists in this District from their Sindri
factory till March, 1985 and whether the supply from other
sources from April 1985 resulted in any increase in prices
of non-levy cement (parts a & b of the Question). The
parts (c) & (d) of the Question seek information on whe-
ther the prices of non-levy cement were higher by Rs. 10-
15 per bag in comparison with Bihar, Madhya Pradesh
or Maharashtra, and if so, whether complsints in this re-
gard were pending before the MRTP Commission? Part
(e) of the Question referg to the remedial steps for pro-
tecting the consumers.

It is clear from the above that the thrust of the Question i
on the rise in the price of non.levy cement in Purulia
Distt. a district in West Bengal on account of supply
from alternative and far off sources instead of the nearest
source from Sindri and other factories of ACC in Bihar.
This has not been specifically stated in parts of (a) &
(b) of the Question but it is clear from the working of
both parts (a) & (b) of the Question that this is what
the Member has in mind.

As part (d) of the Question related to MRTPC, this Deptt.
had requested them to furnish necessary materia]l for
answering the Question. It was clear from the infor-
mation furnished by the MRTP Commission that they
had received complaints of Purulia Distt. ACC Cement
Dealers Association against ACC. The main allezation
against ACC are as follows:

(i) While the ACC fixed the price of Rs. 65 per bag of
cement for Bihar and West Bengal, it sold cement
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at lower rates to the stockists in Bihar gnd at higher
rates to the West Bengal stockists;

(ii) That the stockists of Purulia took up the matter with
the ACC, the company stopped its supplies to them
wef. July, 1985,

(ili) Several clauses of the standard foim of agreemént of
the Company are restrictive in nature.

(iv) The company took different security depositg from its
different stockists.

. The Comfhission his aldty Féldival other complaints against.
ACC liké short Bupply {n Weight, féfeible collection of additional
secitrity deposits ete. :

It would be deerl fhoni the abbvé thill through the MRTP Com-
mission have reedived domplittity ¥gditst thHe ACC, these com-
plaints are not ditectly ralatable to Parts () ahd (b) of the Question,
whith felates t6 the iéreae il the %Hée‘s of noh-levy tement on
account of the atoppage of Stpples By AUCs cement factory at
Sindri. This hag beef made cléat in the reply glvefi by this Deptt.
On 21-4-87. The tompliint rélates to the violation of the provisions
of the MRTP Act which are being ifivestigated by the MRTP Com-
mission. This Deptt. has also clarified in the answer that non-levy
cement bethg outside price and distribution controls, the cement

factories atre free to supply nofilevy cement to any area from any
of their factorfes.

. As the stbject matter of the investigation by the MRTP is not
directly relateg to the text of the Question, Ministry of Parlia-
mentary Affairg are reqiested to move the Committee on Govern-
ment Assurance for the deletioh of the assurance under intimation
to this Deptt. and extension of time upto 15th November, 1987.”

57. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 12 February. 1888
and not convinced with the reasons put forth by Ministry of Indus-
try as such did not agree to drop the assurance. While granting
extension of time upto 31 January, 1988 as requested by the Minis-
try, the Committee desired that the Ministry should take care to
submit their request for extension of time well before the ex-
piry of the stipulated time. The decision was coriveyed to  the
Ministry.
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58. The Minjstry implemented the assurance only on 9 May, 1989
by laying on the Table of the House Statement No. XVI (item No.
5).

(x)
Grade system for X and XII Class examination results

59. On 20 August, 1987, the following Unstarred Question (No.
3699) given notice of by Dr. B. L. Shailesh and Shri Balasaheb
Vikhe Patil, M.Ps. was addressed to the Minister of Human Re-
source Development:— ' '

“(a) whether as part of the examination reforms advocated
in new education policy, it is prapased to do away with
the present system of declaring results in the form of
marks and divisions in Class X and XII board examina-
tions and replaced by a system of grades in the next few
yaars;

(b) if so. the broad outlines of the proposed reforms and the
introduction of the grade system in the schools; and

(c) the stage at which it standg at present?”

60. The then Minister of State in the Departments of Education
and Cultyure (Shrimati Krishne Sahi) gave the following reply:—

“(a) Yes. Sir.
(b) & (c): The details of Grading System have yet to be

CONT

VOl out. As a preliminary step, a seminar was re-
:Z?tll‘;d or;:nised :BVYRNC,ERT in J’tgl_y, 1987 in which a §-
Point Grading System has been te‘:?m,mgdggi for ac:'lrc;z
y different Boards of Secondary Education.

i‘ii'uf;’r' has i:gmwded i[iltrodn#tiohzf Grading System
for Class X with effect from 1990 ang for Class XII with
effect from 1992. However, this schedule of implemen-
tation has yet fo be accepted by the different Boards.

ted

- Reply to prts (b) and (¢) of the above question was trea
L] :11 mgme'.aﬁd w;nb req\?]{e? to be implerhented by the Ministry
of Human Resource Development by 10 November, 1987.

Resource Deve-
2. Op 11 January, 1988, the Minlstzy of Human
lepment approhcﬁz the Committee on Government Assurances
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through the Ministry of Parliamentary Affairs to drop the assu-
rance on the following grounds: )

“The Examination Reform is a long drawn out process and
these reforms can only be brought in a phased manner
after examining each pros and cons minutely. NCERT
organised a high level seminar on scaling and grading in
July, '87. In brief, the Seminar has recommended the
abolition of the system of declaring students as pass or
fail in Class X and XII of boards Examination and dec-
laration of subject-wise results in the form of grades
without giving a composite score and/or overall divisions.
The Seminar has also recommended that the new system
should be introGuced for the examination at the end of
Clasg X in 1890 and for the examination at the end of
Class XII in 1992. The recommendations and their im-
plicationg are proposed to be discussed with the Boards to
obtain their concurrence and to work out modalities of
implementation. Necessary preparatory work is also pro-
posed to be done during the next two years for facilitat-
ing implementation of the reforms by the Boards. The
recommendation and programme for follow up action is
under active consideration.

It may be noted that each board of secondary education is an
autonomous body and NCERT recommendations do not
get routinely implemented. In this case NCERT recom-
mendation only relates to the policy which will have to
be accepted by the Government and the State Govern-
ments. As the reply indicates, the switchover to the
‘grade’ system can take place by 1992 even presuming
that everyone concerned agrees to accept it. A pro-
gramme spanning such g time period and at present only
under contemplation will constitute difficulties as an as-
surance for fulfilment. It therefore appears unsuitable to
treat this as an assurance,

From above it is quite obvious that jt may not be appropriate
to fix any time schedule for implementation of the exa-
mination reforms_ In these circumstances, it is requested
that the Committee on Government Assurances, Lok Sabha
may be moved for the deletion of the assurance.”

7
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63. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 12 February, 1968
and did not agree to drop the assurance, The decision wag convey-

ed to the Ministry.

64. The Ministry implemented the assurance only on 28 Febru-
ary. 1989 by laying on the Table of the House Statement No. XI
(item No. 6). 3

(xi)
Bungling in appointment in a Bank

65. On 19 August, 1987, the following Unstarred Question (No.
3614) given notices of by Sarvashri Vilas Muttemwar and Sarfaraz
Ahmed, M.Ps was addressed to the Minister of Finance:—

“(a) whether attention of Government has been drawn to
the news item captioned “Safal Ummidwaron Ko Bank
ne aath saal tak niyukti nahin di” (successful candidates
not given promotion in bank for eight years) appearing
on page 7 in the daily ‘Jansatta’ on 1 June, 1987.

(b) the reaction of Government thereto and the name of the
bank involved;

(c) whether there have been complaints or irregularities in
the said bank;

(d) whether the successful candidates have since been ap-
pointed; and

(e) if not, the reasons therefor and the time by which they
are likely to be appointed?”

68. The then Minister of State in the Ministry of Finance (Shri
Janardhana Poojary) gave the following reply:—

“(a) Yes, Sir. N

(b) to (e) The case pertains to Union Bank of India and

Government is seized to the matter. The Bank held

examinations/interviews in 1978 i.e. prior to setting up

of Banking Service Recruitment Boards which are pre-

sently entrustej with the job of recruitment of officers

and Clerical Cadre in public sector banks. The vacancies

of zonal basis for which the aforesaid examinations/

interviews were conducted were identifled as per the
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promotion agreement entered into with the unign by the
bank. The alleged irregularities in recruitment have since
been examined by the bank. Zonal vacancies were cor-
rectly fllled up by the bank on the basis of zonal ‘merit
lists. In utilising one zone’s merit lists for meeting
shortfalls in another zone’s (where the number of suc-
cessful candidates were less than the number of vacen-
cies) the bank omitted 4 women and 4 internal candidates
because these candidates were expected to be offered ap-
pointments in 1979 within the zone itself. This could not
be done due to the setting up of the Banking Service
Recruitment Boards. A decision was taken to redress the
grievances of the eight candidates who were left out at
that time by effering them appointment as Officers. The
Bank has now reported that of these eight candidates,
two internal eandidates have already been promeoted in
the Officers’ Cadre jn the normal course; pne has left
Bank's service ang one has nat accepted the offer and
moved the High Court of Delhi for getting the salary
with retrospective effect, His case has been ppported to
have been dismissed by the Pe}hi High Court, The Bank
was having difficulty in finding the latest address of the
candidates who had resigned and the remaining 4 wo-
men candidates. However, the bank is making efforts

to contaet these eandidafes and offer them apppoiptment.

67. Reply to parts (b) to (e) of the above Question was treated as
ap assyrance and was required {0 be implemented by the Ministry
of Finance by 18 November, 1987.

68. On 8 February, 1988, the Ministry of Finance approached the
Committee on Government Assurance throygh the Ministry of Par-
liamentary Affairs to drop the assurance on the following grounds:—

“The Department feels that this does not constitute an assu-
rance as full available facts were renorted in the answer
and an incorrect Hindi translation is responsihle faor treat-
ing it ag an Assurance. In the English version of the
reply it has been stated that “Gevermment is seized of the
matier” and this has been translated as
“ECHTT W wAs oF e ol B
Since there is no further material to submit nor any such
valid assuranee was made in the weply.”

69. The Committee considered the request of the Ministry of Fin-
ance for dropping of the assurange at their s}tting held pn 5 May,
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1988 and decided not to drop the assurance. The Committee also
observed that the Hind;j translation of the matter appears to be in
order. They desired that the Ministry should give the latest position
of the case and seek further extension of time. However, the exten-
sion of time sought by the Ministry upto 18 November, 1887 was
granted. The decision was conveyed to the Ministry.

70. The Ministry implemented the assurance only on 9 May,
1989 by laying on the Table of the House Statement No. XII
(item No. §).

(xii)
Hijacking of PAN AM Airlings

71. On 6 November, 1986, the following Starred Question (No.
44) given notice of by Sarvashri C. Janga Reddy and Bharat Ku-
maF Odedra M. Ps. was addressed to the Minister of Civil Aviation:

“(a) the details of facts in possession of Government of India
in regard to the PAN AM Jet Airliner Hijacked on 6 Sep-
tember, 1086 from Bombay to Karachi Airport. including
the numher of passengers killed/injured, their nationa-
lity, the version of the passengers about the happenings
and the circumstamceg leading to the incident and action
taken/proposed in the matter;

(b) the assessment of Government of India about this inci-
dent, eapecially role of Pakistan authorities in handling
the situation and whether it has been conveyed to
Pakistan Government and if so, their response thereto;

(c) the views of the PAN AM authorities and the US Gov-
ernment in the matter; and

(d) what steps have heen taken to ensure adequate compen-
sation to the next of kins of the deceased passengers and
to injured passengers.”

72. The then Minister of State in ::ﬁlMipwtry of Civil Aviation
(Shri Jagdish Tytler) gave the foljo

“the authentic and official account of the recent hijacking of
PAN AM Airliner at Karachij is still awaited”.

. Reply to the gheve question was treated as an assurance
and was required to be implememted by the Ministry of Civil
Aviation by § Februsry, 1987.
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74. On 28 March, 1988, the Ministry of Civil Aviation approach-
ed the Committee on Government Assurances through the Minus-
try of Parliamentary Affairs to drop the assurance on the follow-
ing grounds: '

“This hijacking took place in Pakistan. The aircraft was not
Indian, nor was it hijacked from Indian Territory.
Therefore this Mimstry has to obtain the information
from the Ministry of External Affairs. Ministry of Ex-
ternal Affajrs has been reminded several times but their
response is that authentic account of the PAN AM
hijacking is still awaited from the Government of Pakis-
tan. After a period of about 15 months, no information
has been received from the Pakistan Authorities through
Ministry of External Affairs. In view of the position
explained above, it is not possible to fulfil the assurance.”

75. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 5 May, 1988 and
did not accede to it.

76. The Committee desired that the Ministry of Tourism and
Civil Aviation should make attempt to get the requisite information
from Government of Pakistan. However, the extension of time
upto 5 May, 1988 was granted. The decision was conveyed to the
Ministry.

77. The Ministry implementeq the assurance only on 28 Febru-
ary, 1989 by laying on the Table of the House Statement No. XV
(item No. 1).

(xifi)
Non Payment of Pensioners’ Dues

78. On 25 March, 1987, the following Unstarred Question (No.
4132) given notice of by Shri P. M. Sayeed, M.P. was addressed
to the Prime Minister:

“(a) the number of persons who retired from the Central
Government service during the last three years;

'(b) the number of such pensioners whose pension of General
Provident Fung cases have not so far been settled; and

(c) the reasons therefor?”

79. The then Deputy Minister in the Ministry of Personnel, (Pub-
lic Grievances and Pensions (Shri B, S. Engti) in reply to the
above question stated as follows:

“(a), (b) (c). The information is not readily available.”
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80. The above reply to the question wag treated ag ap assurance
by the Committee and was requireq to be implemented by the
Ministry of Personnel, Public Grievances and Pensions by 24 June,
lm. Pl ~ RSl .n]éa“a‘

81, On 14 March, 1988, the Ministry of Personnel, Public Griev-
ances and Pensiong approached the Committee on Government As-
suranceg through the Ministry of Parliamentary Affairs to drop
the assurance on the following grounds:—

“It will be appreciated that the collection of the information
regarding the number of persons who retireq from the
Central Government during the last 3 years is not only
a time consuming process as the information is required
to be collected from all over the country, but also not
cost effective in terms of the results to be achieved.
Further, the pension payment orders are issued by the
various agencies like Pay & Accounts Officers and Ac-
countants General. In some cases the GPF is settled by
the Pay & Accounts Officers, in others by the Accoun-
tants General and in some cases by the State Govern-
ments (e.g. the All India Service Officers). Having re-
gard to the above and in the absence of a Centralised
system, we are managing or controlling the timely autho-
risation of Pension and Payment of other retirement
dues by exception . Vide our O.M. dated January 22,
1987, we have asked the Central Government pension-
ers who do not receive provisional or flnal pensior: and
other dues on the date of retirement, to lodge a com-
plaint with this Department to enable us to take up
their cases with the concerneq authorities. In response
to this O.M. 19 cases were received upto 21-12-1987. out
of which 14 have been disposed of. The remaining 5
cases are also being pursued a¢ the highest level to seek
expeditious settlement. In view of the above position. !
would request you to kindly have this assurance drop-
ped from the list of Assurances pending against this
Ministry.”

82. The Committee considered the request of the Ministry for
dropping of the assurance at their sitting held on 5 May. 1983 and
did not agree to drop the assurance. Not convinced with the
reasons given by the Ministrv of Personnel Public Grievances
and Pensions. the Committee desired that the Ministry shonld ex-
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pedite the implementation of the assurance and in the meantune
extension of time as considered minimum to implement the assu-
rance be sought.

83. The Ministry implemented the assurance oniy on 5 August,

1988 by laying on the Table of the House Statement No. X (item
No. 21).

84. The Compmittee note that in mogy of the forgoing instances.
the Ministries have taken aboyt two years to implement the sssu-
rances. They regret to observe that the Ministries concerned tried
to wriggle oyt of the assurances by approaching them for dropping
the assurances and only when this was net agreed to. the assuran-
ces haye heen implemented. The Commitiee rpiterate that instead
of mpking flimsy  xeguests for dropping the Ministries should
make sincere efforts to implement the agsurances expeditinusly.



List of items pending arising out

ANNEXURE 1

(Vide Para-2 of Chapter-I of Report)

on 7-2

o{ 9:;; last Natiomal Council Meeting Held

S.No. Item in brief, pending in National Councils Sincé when pending

ol

10.

11.
12.

. Payment of HRA & CCA based on 1981 Census. "

Dearness Allowance and Additional Dearness
Allowance are not to be trpa ,gsiryfﬂ.h
of cal culation of Income Tax Judge-

P!
ment delivered ,Aq.alllu Com-
missioner of lnggme ax, mm

Rule 7 of Centra vamw % (Revised Pay) |
Rules 1986—Unliir dea tmoce in mpectl
of personal pay in the old scales of pay Noti-
fication No. 15 (i)—IC/86, dated 13-9-86.

Promotion of staff facing DAR cases. Discipli-
the staff.

National Council of

nary cases coming in the way of promotion of LFebmry, 1987.

Counting of service rendered as Casual Labour
paid from Muster roll/Contingencics for re-
tirement benefits. !

Machinery to review pariodically the pay and
allowances of Central Govt. employees.

D.A. Formula.

Risk Allowance to vnriogs categories of emplo-
yees exposed to hazards.

Selection Grade.

I
Date of effect of implementation of Award of
the Board of Arbitration.

Maternity Leave.
Liberalisation in the Scheme of stepping up.

t
i\
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S.
No.

-

| Item in brief, pznding in National Councils

Since when pending

13

15

16
17

18
19

21
22

23

24
25

26
27

28

|
l House Building Advance

Leave entitlement for Industrlal Staff hberahsa-
tion therein. .

‘ Dispensing with security from Cashiers and in-
suring them against losses in transit.

Grants-in-aid for recreation clubs. .

Age relaxation for nursing staff for direct recru-
itment against higher posts.

Administrative Tribunal Amendment.
Im roper implementation of Award of Board
Arbitration in C.A. Reference No. 2 of
1983 Parity in the matter of half-pay-leave
between industrial and non-industrial emplo-
yees in Central Govt. other than Railways.

Non-implementation of five Awards in the
Ministry of Defence.

Promotional prospects of Senior Investigators.
Methodology of placing the matter before par-

l liament in respect of two-Awards where modi-

fication/rejection was sought by Govt.

Allotment of land for Trade Unions of Govt.
employees. .

Working hours for sanction of staff.

Compensatory/Tribal Area Allowance to Cent-

ral Govt, employm posted in Trnbal Areas

(M.P.) .

Long leave after child-birth .

(i) Medical Allowance to staff in the interior.

(n) Establishment of Central Govt. hospitals
under Central Govt. Health Scheme.

Payment of HRA to Central Govt. employm
working in Sultanpur (U.P.) . .

National Council of
July, 1986.

National Council of
July, 1986.

National Council of
January, 1986,
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S.No. Ttem in brief, pending in National Councils  Sinco when pending

29

31

0

33

34
35

37

38
39

41

Bonus formula in respect of Departments in
which formulae have not been finalised.

ITEMS PENDING IN THE COMMITTEES
OF .NATIONAL COUNCIL.

Supply of liveries to various categories of emp- July, 1986
oyees.

Grant of family pension to the families of C.G.  July, 1986
E. absorbed permanently in the autonomous
bodies and Public Sector Undertakings.

(i) 40 hours—S5 days week.

(ii) 40 hours a week for industrial and operative
Staff of Central Government

Workiﬁ hours, OTA,” Weekly off, holidays for;
excluded/common categories.

O.T.A. Rates

Welfare measure. . . . National Council of
January, 1986.

Housing for Central Government Employees. .
Construction of houses for the retired and retir-
ing Central Government servants who do not

own any house in Delhi/New Delhi.
Labour Laws
A (werces, ¢'¢.or North Eastern Regions. . May, 1982
Recognition Rules. . . . . . April, 1979
Self-Financing Scheme to increase pensionto  January, 1977

the level of the last pay drawn for Central
Government employees.




MINUTES

Minutes of the Eighth Sitting of the Committee on Government As-
surances held on 8 December, 1987 in Committee Room No. 53
Patliament House, New Delhi.

The Committee met on Tuesday, 8 December, 1987, from 15.30
hours to 16.20 hours.

P" '..i et v d

Prof. Narain Chand Parashar—Chairman
, MEMBERS
Shri L. Balaraman
. Shri Bapulal Malviya
Shri Sanat Kumar Mandal
Shri P. Namgyal
Shri V. Krishna Rao
. Shri Bholg Raut

. Shri Kamla Prasad Singh
. Shrimati Ushg Thakkar

© P N, DR WD

SECRETARIAT

1. Shri C. K. Jain—Chief (Questions)
2. Shri Raghbir Singh—Senior Examiner of Questions

2. The Committee took up for consideration Memoranda Nos. 108,
109, 110 and 112.

Memorandum No.108: Request for dropping of assurance given on
1 April, 1987 in reply to Starred Question No.
505 regarding establishment of Marine Park
at Malwan.

3. The Committee considered the following request of the Minis-
try of Environment and Forests received through the Ministry of
Parliamentary Affairs vide their U.O. Note No. VIII/EF (20) SQ-

42
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505-L5/87 deted .18-11-1087 for droppll( ot ‘the assaranbeon -t
following grounds:.— RO (S

“The reply furtilshed to the a'bove; question was self-contained
and that the progress in the establishment of the Marine
Park at Malwan anq the amount spent on this Park was
conveyed and this precisely was the purport of the ques-
tion. The responsibility of creating a marine Patk rests
fully with the State Government and not within the juris-
diction of the Central Government.”

3. The Committee did not agree to the request of the Ministry of
Environment and Forerts for the dropping of the assurance and would
like them to implement the assurance at the earliest. The Commit-
tee felt unhappy about the vaguely worded request of the Ministry
for extension of time. They desired that the Ministry should take
note of it and submit their request for extension of time specifying
a particular date by which the Ministry would be able to implement
the assurance.

Memorandum No. 109: Request for dropping of assurance given on
8 May, 1887, in reply to Unstarred Question
No. 9557 regarding recogmition of agents by
regional passport office.

4. The Committee considered the following request of the Minis-
try of External Affairs received through the Ministry of Parliamen-
tary Affairs vide their U.O. Note No. VIII/EA (10) USQ.-9557-LS/87
dated 12-11-87 for dropping of the assurance on the following grounds:

“The process of consgideration of fresh applications from travel
agencies seeking recognition under approved criteria on
the basis of procedural reports thereon from Central and
State Government authorities constitute a continuing pro-
cess. Therefore statement of this fact in reply to the
above question should not be treated as an assurance.”

4.1. The Committee did not accede to the request of the Ministry
of External Affairs and desired that the Ministry should implement
the assurance at the earliest. The Committee observed that it was
not for the Ministry to decide as to which reply should or should not
be treated as an assurance as it was the sole prerogative of the Com-
mittee to decide this tssue while granting extension of time uptn 7
November. 1987, the Committee observed that the Ministrv rhoid
seek firrther exterrsion +f time as might be considered minirm'm to

fmolement the assurvante
576 1.5—4
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% No, 11¢; Request for dropping of assuramce given on
22 April, 1987 in reply to Unstarred Question

. No. 7461 regarding items pending with Na-
s tional Council of Joint Consultative Machi-
- nery.

5. The Committee considered the following request of the Minis-
try of Personnel, Public Grievances and Pensions received trrough
the Ministry of Parliamentary Affairs vide their U.O. Note No. VIII/

PAPP (16) USQ. 7461-LS/87 dated 6-11-87 for dropping of the assur-
ance on the following grounds:—

“National Council of the Joint Consultative Machinery and
Compulsory Arbitration for Central Government employe-
es is a forum where the staff representatives of the Cen-
tral Government employees submit their items relating
to the conditions of service for consideration and decision,
of the Government. Most of the items involve for reach-
ing administrative and financial implications. As such
they require policy decision of the Government at the
highest level. It is, therefore, generally not possible to
decide such issues in the same sitting of the National
Council. While certain items remain under Government’s
consideration, National Council also appoints its Commit-
tees on certain items for detailed consideration. These
Committees in turn take quite some time before finalising
their Reports/recommendations. as finalisation of their
reports/recommendations involve collection of detailed
data and other particulars. After the reports/recommen-
dations are submitted by the Committees, Government
takes some more time to finalise the Government stand on
such issues. All this process therefore involves more than
a year and in certain cases more than a couple of years.
For instance, it will be seen from the enclosure to the
reply to Lok Sabha Unstarred Question No. 74681 dated
22-4-87 that one of the items s pending since January,

1977, the other since Avril, 1979 and the third from May,
1982 etc.”

5.1. The Committee did not agree to the dropping of the assurance.
The Committee felt that the request of Ministry for extension of
time for more than a year i.e. upto 3-12-1988 was not justified. They
observed that the Ministry should make efforts to implement the
assurance on or before 3-2-1988.
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Memorandum No. 112: Request for dropping of assurance givem on
29 July, 1967, in reply to Starred Question
No. 58 regarding seicure of heroin near
Jodhpur,”

6. The Committee considered the following request of the Minis-
try of Finance received through the Ministry of Parliamentary Af-
fairs vide their U.O. Note No. VIII-2Fin. (1) SQ. 53|LS-87 dated
19-1-87 for dropping of the assurance on the following grounds:—

“In this connection it is submitted that the reply was framed
only after carefully scrutinising the standard list of
expressions which normally constitute an assurance in the
Lok Sabha. The main purpose of stating that “the investi.
gations in the case are under progress” was only to dis-
seminate information with respect to part (d) of the
above question and not to hold out any kind of assurance
which involves an undertaking for further necessary
follow up action.”

8.1. The Committee did not agree to the dropping of the assurance
and granted extension of time upto 28 January, 1988 as requesteq by
the Ministry. The Committee further observed that it was for them
and not for the Ministry of Finance to decide as to whether the reply
of the Minister constituted or not an assurance.

7. The Committee took up for consideration their draft Ninth Re-
port and adopted the same. The Committee authorised the Chair-
man to present the Report before the end of the current Session.

8. The Committee then adjourned.
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Minuigs of the Ninth sittigg of the Commiftee on Gpveryment 4is-
 surance held on 7 Jumuary, 1988 in Commiftee Room No. 50,

- ' Parliament House, New Delhi

The Committee met on Thursday, 7 January, 1988 from 11.00 hrs.

to 12,10 hrs.

PRESENT
Prof. Narain Chand Parashar—Chairman

MEeMBERS .

2. Shri L, Balaraman

3. Shri Abdul Rashid Kabuli
4. Shri Bapulal Malviya

5. Shri Sanat Kumar Mandal
8. Shri P. Namgyal

7. Shri Bhola Raut

8. Shri Kamla Prasad Singh
8. Shrimati Usha Thakker

SECRETARIAT
Shri Raghubir Singh—Seniar Examiner of Questions

2. The Committee took up for consideration the draft Tenth Re-
port and adopted the same. The Committee authorised the Chairman
to present the report in the next session of Lok Sabha.

3. The Committee took up for consideration Memoranda Nos. 113,
114, 116, 117 and 118.

Memorandum No. 113: Request for dropping of assurance given on
28 August, 1987, in reply to Unstarred Ques-
tion No, 5205 regarding contribution to
Indian Organisations.

4, The Committee considered the request of the Ministry of Home
Affairs received through the Ministry of Parliamentary Affairs vide
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theiz U.0, Note Ne. VIII-2|HA(L) USQ.-S838-L8{07 dited 2 Decem-
ber, 1087 fer dvepping of the amerwe on- the following groutds: —

“When this Ministry had replied the parts (c) & (d) of the
question by stating that “the present Act does not provide
punishment for misutilisation, The amendment of Act is
under consideration”, the intemtion of the Government
was not to give an assurance as such. While saying so this
Ministry had only meant to indicate that the loop-holes
in the present Act needed plugging by bringing amend-
ments to the Act, The sentencg of the answer indicated
the approach and expectation of the Government, The
Ministry do not consider that this amounts to an assurance.
It would be appreciated that the process of bringing about
amendments in such enactments does take time, it is,
therefore, not possible to fulfiil the assurance wihin a
partiicular timie frame.”

4.1 The Committee did not agree with the reasons adduced by
the Ministry for the dropping of the assurance. They also expressed
their unhappiness on the statement of the Ministry that the reply
of the Minister was not intended to give an assurance. The Committee
directed that the assurance should be implemented by 27 February,
1988 upto which Ministry had requested for extension of time.

Memorandum No. 114. Request for dropping of assurance given on
2 March, 1987, in reply to Starred Question
No. 67 regarding utilisation of funds alloca-
ted to Maharashtra.

5. The Committee considered the request of the Ministry of Urban
Development recefved through the Ministry of Parliamentary Af-
fairs vide their U.O. Note No. VITIFUD(63) SQ. 67-LSI87, dated
3.12.1987 for dropping of the assurance on the following grounds:

“Part (d) of Starred Question No. 67 dated 2-3-1987 sought
to know about the phasing of the grant proposed to be
given to the Government of Maharsshtra by Central Go-
vernment for Bombay and in reply ft has been mentioned
that the grant would be released in phases during the re-
maining period of the 7th Plan and such phasing would
depend on the progress of implementation of projects
achieveq By the G ment of Maharashtra. Since more
thian two years of the Tth Plan are still left and funds are
likely to be released only on the basis of pace of imple-
mentation, this Ministry would be not in a position to
add anything further to the reply already given.”
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istoe; were not sonsinaad with. the: grounds-on whieh

‘the Mnuny of Nsban, Development bad sought fo drop the- asgu-

rance. They decided to call the representatives of the Mijnistry of
.Urban Developmam tor Oral éwdence '

Mem'randwm No. 116“'Request for dropping of Assurance given on

e 30 July, 1987 in reply to Unstarred Question

N o " No, 792 regarding legal measures to safe-

‘ guard against AIDS.

6. The Committee considered the request of the Ministry of
Health and Family Welfare received through the Ministry of Par-
liamentary Affairs vide their U.O. Note No. VIII-2|HFW (8) USQ.
792-LS|87 dated 16.12.1987 for dropping of the assurance on the
following grounds: —

1 L L

4. There is, at present no vaccine for the prevention of the
disease nor it is possible to cure the disease which invariably proves
fatal. Though global research efforts are on to develop effective
vaccine to prevent development of AIDS disease in a symptomatic
HTV infected persons, yet no effective vaccine is available till date.
Government is constantly reviewing the available global information
for the prevention of the disease. So many preventive steps are being
taken by the Government to prevent the spread of the disease. The
question of enacting legislation to prevent further infection of
nationals with ATDS either from foreigners with infection or
nationals with infection is under consideration. Need for legislation
on AIDS is a complex policy matter involving a number of other
Departments|Agencies. The final decision can be taken only after
careful examination of legal, soclal, ethical and related issues.

*® L] L1

7.1 The Committee were not convinced with the grounds on which
the Ministry had sought for’ dropping of the assurance. It was deci-
ded that the representative of the Ministry be asked to appear be-
fore the Committee for oral evidence,

Memorandum No. 117: Request for dropping of assurance given on
27 April, 1987 in reply to Umstarred Ques-
-tion No. 8152 regarding workers participa-
tion in management of NAFED.

8. The Committee considered the request of the Ministry of Agri-
culture received through the Ministry of Parliamentary Affairs vide
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theiy kO, Note' No. VIIF|Agti. (44)USQ. 8152-LS]87 dated 15.12.1087
for dropping of the assurance on the following grounds:

. “that the provisions contained in section 33 of the Multi-State
Cooperative Societies Act, 1984 are only of enabling nature
making it possible for & multi-state cooperative society o

4 devise its own procedures in accordance with Its bye-

laws or administrative instructions to facilitate association
of representatives of employees at such levels or bodies
as will be specified in their bye-laws, in the management
decision making process. In other words, every multi-
state cooperative society can devise procedures in the
light of its own requirements in the fulfilment of the
objectives outlined in the provisions contained in section
33 of the Act.

Para two of the reply given to the Unstarred Question states
that the issue involveq was under consideration of
NAFED since there was no specific provision in this re-
gard in their bye-laws. NAFED is an autonomous coope-
rative organisation and is to take decision for association
of employees in the management decision making process
in the light of its own requirements, Such a proposal
under consideration of cooperative autonomous organi-~
sation ought not, therefore, to constitute an assurance on
behalf of the Government of India.”

8.1 Finding the grounds given by the Ministry for the dropping
of the assurance, the Committee decided to ask the representatives
of the Ministry to appear before them for oral evidence.

Memorandum No. 118: Request for dropping of nssurance given on
13 August, 1987 in reply to Starred Ques-
tion No. 245 regarding modernisation of
1ISCO.

9. The Committee considered the request of the Ministry of Steel
and Mines received through the Ministry of Parliamentary Affairs
vide their U.O. Note No. VIII-2/SM(1) SQ. 245.L.S/87 dated 3.12.87
for dropping of the assurance on tke following grounds:

“The statement made by Minister for Steel and Mines during
the debate in the Lok Sabha is g factual position. The De-
partment of Steel. therefore, feel that the statement made
bv the Hon. Minister may not he treated as an assurnnee
eénecial]y when a profect Hke modernisation of steel
plant involveg elaborate exercise over a number of vears.
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Also the whole question of funding the project ig still in
its formation.”

9.1 The Committee did not agree to the request of the Ministry
of Steel and Mines for dropping the assurance. They desired that
the Ministry should report the implementation of sssurance by 12
February, 1988 upto which the Ministry had sought extension.

10. The Committee then adjourned to meet again on 27 January,
1988,
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Minutes of the Tenth Sitting of the Committee on Government As-
surences held an 27 January, 1988 in Committee Room No, ‘C’, Pan-
liament House Annexe, New Delhi.

The Committee met on Wednesday, 27 January, 1988 from 14.00
hrs. to 15.00 hrs,

PRESENT ,
Prof. Narain Chand Parashar—Chairman

MEMBERS

. Shri L. Balaraman

. Shri Abdul Rashid Kabuli
. Shri Bapulal Malviya

. Shri Sanat Kumar Mandal
Shri P. Namgyal

. Shri V., Krishna Rao

. Shri Bhola Raut

. Shri Prabhu Lal Rawat

. Shrimati Shanti Devi

. Shri Kamla Prasad Singh
. Shrimati Usha Thakkar
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SECRETARIAT

1. Shri C. K. Jain—Chief (Questions)
2. Shri S. C. Gupta—Chief (Questions)
3. Shri J. D. Bhalla—Senior Examiner of Questions

2. The Committee at the outset took up for considesation Memo-
randa Nos. 119, 120 and 121.

Memorandum No. 119: Request for dropping of assurance given on
28 August, 1987 in reply to Starred Ques-
tion No. 483 regarding demand of Indian
Commercial Vehicles.

51
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3. The Committee considered the request of the Ministry of Com-
merce received through the Ministry of Parliamentary Affairs vide
their U.0. Note No. VIII-2|Com-5-SQ. 483-LS|87 dated 11.1.1988 for
dropping of the assurance on.the!following grounds:—

“The answer merely stated that efforts are being made by the
companies and through bilateral discussions to increase
exports of Indian commercia] vehicles, Discussions bet-
ween the exporters and importers and at the Governmen-
tal level are a continuing process as part of the efforts to
increase exports of commercial vehicles. The results of
such efforts cannot be quantified nor a time limit be fixed
as towhen results would emerge from these efforts. Fur-
ther the interaction by exporters with clients|organisa-

tions abroad is commercial in nature and therefore kept
confidential by them.”

3.1 The Committee after going through the pros and cons of the
issue did not accede to the request of the Ministry of Commerce to
drop the assurance. They decided that the Ministry of Commerce
should intimate the latest position, alongwith the progress made so
far in the implementation of the assurance. The Ministry should
also seek extension of time as might be considered minimum to im-
plement the assurance.

Memorandum No. 120: Request for dropping of assurance given on
24 July, 1986, in reply to Unstarred Ques-
tion No. 1055 regarding opening of a depart-
ment of clinical immunology and systemic
rheumatic diseases in AIIMS,

4. The Committee considered the request of the Ministry of
Health and Family Welfare vide their O.M. No. H. 11016|21|86-ME

(PG) dated 23 September, 1987 for dropping of the assurance on the
following grounds: —

“In order to fulfil the assurance this Ministry has been making
correspondence with the Director, ATTMS, New Delhi who
has informed that a post of Professor of Medicine for im-
munology hag already been created and filled upto meet
the requirement of various patients requiring advice on
Immunology disorders. A proposal to create a post of
Tecturer in this Speciality is under consideration of the
Academic Committee of the Institute and will be proces-
ged as soon ag it is cleared. The Director, AIIMS has fur-
ther informed that for the establishment of a separate
departments, it would be necessary for the AIIMS to
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provide minimum pumber of heds dos specialised patient

- care servigés angd all tne Jnframructuce.thas goes with
patient beds. At the present moment it is-ot.possible for
AIIMS to provide separate beds for this new department
but when the Cardiothoracic and .Neurosciences patients
are shifted to the pew cenires the Institute shall take steps
to provide neceasary infrastructure .for separate depart-
ment. It is envisaged that this process may take appro-
ximately two years to complete. It may further be in-
formed that a Lab. Haematology Unit already exists at
the AIIMS but the establishment of separate Clinical
Haemotology Unit has the same problem of limitation of
beds and it is envisaged that both Clinical Immunology
and Clinical Haematology will be provided beds at the
same time as referred to above.

In view of the position explained above, it will not be possible
to fulfil the above mentioned assurance in the near future.
In the circumstances it is requested that the ahove men-
tioned assurance may kindly be deleted.”

4.1. The Committee were not convinced with the reasons put for-
ward by the Ministry of Health and Family Welfare and decided not
to drop the assurance. The extension of time upto 23 December,
1987 as requested by the Ministry was granted. The Committee de-
sired that the Ministry of Health and Family Welfare should seek

further extension of time as might be considered minimum to imple-
ment the assurance.

Memorandum No. 121: Request for dropping of assurance given on
30 July, 1987 in reply to Unstarred Ques-
tion No. 682 regarding places under the
protection of A.S.J. (Kerala).

5. The Committee considered the request of the Ministry of
Human Resource Development received through the Ministry of
Parliamentary Affairs vide their U.O. Note No. VIII-2/HRD (2)
USQ. 692-LS|87 dated 1.1.1988 for dropping of the assurance on
the following grounds: —

“The Archaeological Survey of India has all India juris-
diction and at present has 16 Circles and 2 Mini Circles
to look after the work in the various regions. The ASI
is also constantly engaged in reviewing the organisa-
tiona] structure and new Circles are opened whenever,
for efficient organisation of work, creation of new circle
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is compidered mecemsary. As & part of this exercise, it
hes been proposed that soitie new offices should be open-
od ineluding a new cirde in Kerala. However, before
the Cirele comes into existenice the financial and staff
requitemerrts heve to be gofie ifito thoroughly. This
slways takes thme: It is, therefore, considered that the
seply given te part (by of USBQ No6. 692 should not be
treated as an assurance requiring fmplementation within
a specific time Hmit.

Further, in the present circumstances when the Government
has impressed upon the necessity for postponing expen-
diture on schemes other than those which are directly
related to drought relief, it is mot possible to indicate
the precise time frame within which the Kelara Circle
will start functioning.

If the reply is treated as assurance it will take a conside-
rably long time before the assurance can be fulfilled for
the reasons mentioned above.”

5.1. The Committee, after considering the reasoins adduced by
the Ministry of Human Resource Development did not accede to
the request of the Ministry to drop the assurance, However, exten-
gion of time upto 30 January, 1988 as requested by the Ministry was
granted.

8. The Committee thereafter discussed their tour programme
commencing on 28 January, 1988. The Chairman informed that as
there was no other business on 4 February, 1988 the dispersal of the
tour would be on 3 February, instead of 4 February, 1988.

7. The Committee then adjoutrned to meet again on 12 Febru-
ary, 1988.
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Minutes of the' Eleventh Sitting of the Commiftee on Government

Assurances held on 12 February, 1988 in Conwnittee Boom No, ‘D’,
Parliament House Annexe, New Delhi, -

2t
The Committee met on Friday, 12 February, 1988 from 15.00
bours to 15.35 hours.

PRESENT
Pnof. Narain Chand Parashar—Chairman

MEMBERS

Shri L. Balaraman

Shri Sitaram J. Gavali
Shri Abdul Rashid Kabuli
Shrj Bapulal Malviya

Shri Sanat Kumar Mandal
. Shri Bhola Raut

Shri Prabhu La] Rawat
Shrimati Shanti Devi

. Shri Kamla Prasad Singh
. Shrimeti Ushy Thakkar

-
- o

SECRETARIAT
1. Shri C. K. Jain—Chief (Questions)
2. Shri Raghbir Singh-—Senior Examiner pof Questions

2, The Committee took up for consideration Memoranda Nos.
122, 123, 125 and 1286.

Memorandum No. 122: Request for dropping of Assurance given on
21 Apnil, 1987, in reply to Unstarred Ques-
tion No. 7209 regarding supply of non-levy
cement by AL.C.

3. The Committee considered the request of the Ministry of
ndustry received through the Ministry of Parliamemtary Affairs
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vide their U. O, Note No . VIII/Ind. (34) USQ: 7299.LS/87 dated

7 December, 1987 for dropping of the assurance on the following
grounds: —

“The Question relates to the supply of non-levy cement by
ACC to its stockists in Bihar and Purulia Dist. The
Question sought information on whether ACC supplied
non-levy cement to the stockists in this District from
their Sindri factory till March 1985 and whether the
supply from other sources from April, 1985 resulted in
any increase in prices of non-levy cement (parts a & b
of the Question). The parts (c) & (d) of the Question
seek information on whether the prices of non-levy
cement were higher by Rs. 10—15 per bag in comparison
with Bihar, Madhya radesh or Maharashtra, and if so,
whether complaints in this regard were pending before
the MRTP Commission? Part (e) of the Question refers
to the remedial steps for protecting the consumers.

It is clear from the above that the thrust of the Question is
on the rise in the price of non-levy cement in Purulia
Dist., a district in West Bengal on account of supply from
alternative and far off sources instead of the nearest
source from Sindri and other factories of ACC in Bihar.
This has not been specifically stated in parts of (a) & (b)
of the Question but it is clear from the working of both
parts (a) & (b) of the Question that this is what the
Member has in mind.

As part (d) of the Question related to MRTPC, this Deptt.
had requested them to furnish necessary material for
answering the Question. It was cléar from the informa-
tion furnished by the MRTP Commission that they had
received complaints of Purulia Dist. ACC Cement Dea-
ler’s Assoclation against ACC. The main allegation
against ACC are as follows:—

(i) While the ACC fixed the price of Rs. 65 per bag of
cement for Bihar and West Bengal, it sold cement at
lower rates to the stockists in Bihar and at higher
rates to the West Bengal stockists;

(i) That the stockists of Purulia took 'up the matter with
the ACC, the company stopped its supplies to them
w.ef July, 1985;

(1i}) Several clauses of the standard form of agreement of
the company are restrictive in nature;
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(v) The took different security ‘deposits from ‘its
different stockists. ‘ '

The Commission has also received other complaints against
ACC like short supply in weight, forcible collection of
additional security deposits etc.

It would be seen from the above that though the MRTP
Commission have received complaints against the ACC,
these complaints are not directly relatable to parts (a)
(b) of the Question, which relate to the increase in the
prices of non-levy cement on account of the stoppage
of supplies by ACC’s cement factory at Sindri. This has
been made clear in the reply given by this Deptt. on
21.4.87. The complaint relates to the violation of the
provisions of the MRTP Act which are being investigated
by the MRTP Commission. This Deptt. has also clari-
fied in the answer that nonlevy cement being outside
price and distribution controls, the cement factories are

free to supply non-levy cement to any area from any of
their factories.

As the subject matter of the investigation by the MRTP is
not directly related to the text of the Question Ministry
of Parliamentary Affairs are requested to move the Com-
mittee on Government Assurances for the deletion of
the assurance under intimation to this Deptt. and exten-
sion of time upto 15 November, 1987, subsequently the

Ministry requested for extension of time upto 31 January,
1988 for fulfilling the assurance.

3.1. The Committee were not convincedq with the reasons put
forth by the Ministry of Industry and as such did not agree to drop
the assurance. However, the request of the Ministry for extension
of time upto 31 January, 1988 was granted. The Committee desired
that the Ministry should take care to submit their request for exten-
sion of time well before the expiring of the stipulateq time.

Memorandum No. 123: Request for dropping of assurances given
on 20 August, 1987, in reply to Unstarred
Question No. 39989 regarding grade system
for X and XII class examination results.

4. The Committee considered the request of the Ministry of
Human Resource Development recelved through the Ministry of
Parliamentary Affairs vide their U.O. Note No. VIII/2/HRD (37)
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UsQ. s009-LS/87 dated 1) Januscy, 1088 for dtm of the Assu-
Tdnce ‘on tne folowing grounas:i—

“Ihe Examination Reform is a long drawn out progess and
these reforms can ouly be brought in g pnaseq manner
- after exam.ning éach pros’ and cons minutely, NCER. or-
ganised a high level seminar on scaling and grading in
July, 1887. In brief, the Seminar has reeommended the
abolition of the system of declaring, students as pass or
fail in Class X and XII of Boards. Examination and
declaration of subject-wise results in the form of grades
without giving a composite score and/or overall divi-
sions. The Seminar has also recommended that the
new system should be introduceq for the exam'nation
at the end of Class X in 1890 and for the examination at
the end of Clasg XII in 1992. The recommendations and
their implications are proposed to be discussej with the
Boards to obtain their concurrence and to work out
modalities of implementation. Necessary prepaiatory
work is also proposed to be done during the next two
years for facilitating implementation of the reforms by
the Boards. The recommendation and programme  for

follow up action is under active consideration,

It may be noted that each board of secondary education is
an autonomous body and NCERT recommendations do
not get routinely implemented. In this case NCERT re-
commendation only relates to the policy which will have
to be accepted by the Government and the: State Gov-
ernments. Ag the reply indicates, the switchover to the
‘grade’ system can take place by 1992 even presuming
that everyone concerned agrees to accept it. A pro-
gramme spanning such a time period and at present
only under contemplation will constitute difficulties as
an assurance for fulfilment. It therefore appears un-
suitable to treat as an assurance.

From above it is quite obvious that it may not be appropriate
to ix any time schedule for implementation of the exa-
mination reforms. In these circumstances. it is reques-
ted that the Committee on Government Assurances. Lok
Sabha may be moveq for the deletion of the assurance.”

4.1 b'l"hg Committee did not accede to the requeét of the Ministry
of Human Resource Development for the dropping of the assurance.
Expressing their unhappiness over the fact that the Ministry of
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Human Resource Development had not submitted any request ~for
extension of time to implement the assurance. they decided to
call the representatives of the Ministry for oral evidence before
the Committee. The Ministry should submit a note stating the
latest factual position about the efforts made by them so far in imple-
menting the assurence.

Memorandum No, 125: Request for dropping of assurance given on
30 April, 1987, in reply to Unstarred Ques-
tion No. 8715 regarding Archaeological
Survey of India’s office in Kerala.

5. The Committee considered the request of the Ministry of
Human Resource Development received through the Ministry of
Parliamentary Affairs vide their U.O. Note No. VIII/HRD (37)
USQ-8715-LS/87 dated 5 Januarv, 1988 for dropping of the assu-
rance on the following grounds:—

“The ASI hes all Indw iurisdiction and at p.esent has 16
Circles and 2 mini-circles to look after the work in the
various regions. The ASI is also constantly engaged in
reviewirg the organisational structure and new Circles
are opened whenever, for efficient organisation of work,
creation of new Circle is considered necessary. As a part
of this exercise. it has been proposed that some new
office should be ovened including g new Circle in Kerala.
However. before the Circle comes into existence, the fin-
ancial and steff requirements have to be gone into
thoroughly. This always takes time. It is, therefore,
considered that the reply given to USQ. No. 8715 should
not be treated as an assurance requiring implementation
within a specific time limit.

Further. in the present circumstances when the Government has
impressed upon the necessity for postponing expenditure
on schemes other than those which are directly related
to drought relief. it is not possible to indicate the pre-
cise time frame within which the Kerala Circle will start
functioning.”

5.1 Subsequently. the Ministry of Human Resource Develop-
ment had requested for extensior of time upto 31-3-1988.

5.2 The Committee did not agree to drop the assurance. They
were of the view that the matter should not be dragged indefinitely
and the assurance should be imnlemented without further loss of
time. The request of the Ministry for extension of fime upto 31
March. 1988 was granted.

576 L.S.—S.
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Memorandum No. 126: Request for dropping of assuranve given on
21 Auguast, 1987, in reply to Unstarred Ques-
tion No. 4126 regarding demeolition of @
Buddha Vihar in Munirka.

€. The Committee considered the request of the Ministry of
Home Affairg received through.the Ministry of Parliamentary
Affairs vide their UO. Note No. VIII-2-/HA (38) |USQ|-4126-LS|87
dated 5.1.38 for dropping of the assurance on the following grounds: —

“The imwestigation in the 2 cases registered under various
sections of the Indian Penal Code wag completed and
challans filed in the Court. Both the cases are pending
trial, As the cases are pending trial in the court there is
nothing which the executive authoerity can do o expedite
the trial. The cases zre mow in the jurisdiction of <the

judiciary and even a request for expediting the matters
is treated as a comtempy of court.”

6.1 The Committee did net accede to the request of the Ministry
of Home Affairg for dropping of the assurance. They were of the
view that instead of request'ng for dropping of the assurance, the
Ministry should have made efforts to implement the assurance and
if required, should have requested for extension of time. The
Committee did not appre-iate the statement of the Ministry*.... ..
............ even g request for expediting the matters is treated as a
contempt of court.” The Committee would like to be apprised of the
latest position in the matter.

* * L

7. The Committee then adjourned.
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inules of the Tweifth Sutung vj wne Commatvee on Government
Assurances hewd on 5 May, 1988 in Commiitee koo No. 50,
Parliament House, New Leethi.

e Commitiee met on Thursday, 5 May, 1988 from 16.00 hrs. to
16.50 hrs.

1

PRESENT
Prof. Narain Chand Parashar—Chairman

[ PV

MEMBERS
2. Shii Bapulal Malviya
3. Shri V. Krishna Rao
4. Shri Bhela Raut
5. Shrimati Shanti Devi
6. Shri Kamla Prasad Singh
7. Stwimati Usha Thakkar

SECRETARIAT

1. Shri C. K. Jain—Chief (Questions)
2. Shrt 8. C. Gupta—Chief Exeminer of Questivna
3. Shri Raghbir Singh—Senior Examiner of Questions,
2. The Committee took up for consideration the draft Eleventh

Repert and adopted the same. The Committee authorised the Chair-
mem to present the report in the current Sesston.

3. The Cammittee took up for consideration Memeranda Nos. 128,
129, 130 and 131.

Memorandum No. 128: Request for dropping of esswrunce given on
19 August, 1987, in reply to Unmerred Ques-

tion No. 3614 regarding bungling im appoint-
ments in a Bank,

4. The Committee eonsidersd the request of the Ministry of Fin-
ance received: through the Ministry of Parffumentary Agufrs ovide

61
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their U.O. No. VIII-2/Fin. (64) USQ.-3614-LS/87 dated 8 t'ebruary,
1888, for dropping of the assurance on the following grounds:—

“The Department leels that this does not constituted an assur-
ance as full available facts were reported in the answer
and an incorrect Hindi translation is responsible for treat-
ing it as an assurance. In the English version of the reply
it has been stated that ‘“‘Government is seized of the mat-

ter” and this has been translated as '&UHIT & WIHAX X
MR &% g, Since there is no further material to submit
nor any such valid assurance was made in the reply.”

4.1. The Committee after going through the reasons advanced by
the Ministry decided not to drop the assurance. The Committee
have also observed that the Hindi translation of the matter appears to
be in order. They desired that the Ministry of Finance should give
the latest position of the case and seek further extension of time.
The extension of time upto 18 November, 1987, sought by the Minis-
try was, however, granted.

Memoragndum No. 129: Request for dropping of assurance given on
28 August, 1987, in reply to Unstarred Ques-
tion No. 5222 Tegarding propellant factory in
Sagar, Madhya Pradesh.

5. The Committee considered the request of the Ministry of De-
fence received through the Ministry of Parliamentary Affairs vide
their U.O. No. VIII-2/D (17) USQ-5222-LS/87, dated 16 March, 1988,
for dropping of the assurance on the following grounds: —

“In part (c) of the subject question, the Honourable Member
has desired to know the cost of the factory and the names
of the machines or equipments to be manufactureq in it.

s In this connection, it may be mentioned that Government

- approval is still to be given to the proposal of setting up
of the factory. Besides, it is felt that furnishing details
of the cost of the factory and the names of the machines
and equipments to be manufactured in it would not be in
public interest.”

8.1. The Committee were not convinced with the reasons forward-
ed by the Ministry of Defence and decided not to drop the assurance.
They desired that the Ministry should seek extension of time as con-
sidered minimum to implement the assurance.
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Memorandum No. 130: Request for dropping of assurance given on

o 6 November, 1986, in reply to Starred Ques-
tion No, 44 regarding hijacking of PANAM
Airliner,

6. The Committee considered the request of the Ministry of Civil
Aviation received through the Ministry of Parliamentary Affairs vide
their U.O. No. VII-CA (1) SQ-44-LS/87, dated 28 March, 1888, for
dropping of the assurance on the following grounds: —

“This hijacking took place in Pakistan. The aircraft was not
Indian, nor was it hijacked from Indian Territory. There-
fore, this Ministry has to obtain the information from the
Ministry of External Affairs. Ministry of External Affairs
has been reminded several times but their response isg that
authentic account of the PANAM hijacking is still awaited
from the Government of Pakistan. After a period of
about 15 months, no information has been received from
the Pakistan Authorities through Ministry of External Af-
fairs. In view of the position explained above, it is not
possible to fulfil the assurance.”

6.1. The Committee decided not to drop the assurance. They
desired that the Ministry of Civil Aviation should make attempts to
get the requisite information from Government of Pakistan. The
extension of time upte 5 May, 1988 was however, granted.

Memorandum No. 131: Request for dropping of assurance given on
25 March, 1987, in reply to Unstarred Ques-
tion No. 4132 regastling non-payment of
pensioners dues.

7. The Committee considered the request of the Ministry of
Personnel, Public Grievances and Pensions received through the
Ministry of Parliamentary Affairs vide their D.O. No. VIII|PAPP
(17) USQ-4132-L.S/87 dateq 14 March, 1988 for dropping of the
assurance on the following grounds: —

“It will be appreciated that the collection of the informa-
tion regarding the number of persons who retired from
the Central Government during the last 3 years is not
only a time consuming process as the information is
required to be collecteq from all over the country, but
also not cost effective in terms of the results to be achie-
ved. Further, the pension payment orders are issued by
the various agencies like Pay & Accounts officers and
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Accountants General. M some cases the GPF is settled
by the Pay & Accounts Officers, i otners by the Accoun-
tants Genesal and in some cases by the State Govern-
ments (e.g. the Al India Serviee Officers). Having
regard to the above and in tne absence of a Centralised
system, we are managing or controlling the timely autho-
risation of Pension ana payment of other retirement
dues by exception. Vide our O.M. dated January 22,
1987, we have asked the Central Govermment pensioners
who do net receive provisiona] or final pensien amd other
dues om the date of retirement to lodge a complaint with
this Department to enable us o take up their cases with
the eoncermed authaorities. In respomse to this O.M. 19
cases were received upto 21.12.1987, out of which 14
have been dispesed of. The remaining 5 cases are also
being pursued at the highest level to seek expeditious
settlement. In view of the above position. I would
request you to kindly have- this. Assurance dropped from
the list of Assurances pending agaimst this Ministry.”

7.1. The Committee were mot convinced with the remsons given
by the Ministry of Personnel, Public = Grievances & Pensions to
drep the mssuramce. They desired that the Ministry should expe-
dite thre implementation of the assurance and in the meantime seek
eartension af time ag comsidered minimum to implement the assu-

The Committee then adjourned.
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2. The Committee considered and adepted draft Nineteenth Re-

port.

3. The Committee then adjourned to meet again on 30 May. 1989.
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Minutes of the Second Sitting of the Committee on Government As-

surances held on 8 July, 1983 in Committee Room No. ‘C’, Parlia-
ment House Annexe, New Delhi,

The Committee met on Thursday, 6 July, 1989 from 11.00 hrs. to
11.55 hrs. :

| PRESENT

Prof. Narain Chand Parashar—Chairman
MEMBERS

. Shri L. Balaraman

Shri Kadambur M. R. Janarthanan

Shri Bapulal Malviya

Shri Sanat Kumar Mandal

Shri Murlidhar Mane

Shri V. Krishna Rao

. Shri Bhola Raut \

. Shri Prabhu Lal Rawat

. Shri Baju Ban Riyan

. Shri Kamla Prasad Singh

. Shrimati Usha Thakkar

. Shri Mahabir Prasad Yadav
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SECRETARIAT
1. Shri C. K. Jain—Joint Secretary.
2. Shri S. C. Gupta—Deputy Secretary.
3. Shri Jyoti Prasad—Officer on Special Duty.
2. The Committee adopted the draft 19th and 20th Report which

were considered and adopted by their predecessor Committee.
*® ] * * -

3. The Committee then adjourned.
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